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LEGISLATIVE ASSEMBLY.
Monddy, 2nd August, 1943.

HIS EXCELLENCY THE GOVERNOR GENERAL'S ADDRESS TO THE
COUNCIL OF STATE AND THE LEGISLATIVE ASSEMBLY.

"'His Excellency the Governor General, having arrived in procession with the
Presidents of the Council of State and the Legislative Assembly, took his seat
on the Dais at Eleven of the Clock.

Hig Excellency the Governor @General: Gentlemen, it is a grest pleasure te
me to meet you agem today, though I am sorry that it should be for the last
time. You and I have been through difficult times together, and T chull always
remiember with pratitute the help and consideration that, through eeven and u
half years of my Viceroyalty, 1 have had from the Central Legislature: and the
guidance that its members have given me on so many critical issues. It is a
happineas for me tn think that if we have been through bad days together
ic the carlier years of the war, I should be leaving India at a time when the
skies are beginning to brighten; when the success of the Allied arms in so
many fields is becoming increasingly manifest; and when we are encouraged by
the fall of one of the greatest of the Axis leaders, and by the collapse of a
system which was responsible for bringing Italy into the war agamst us.

The seven and a half years of iy Viceroyalty have lain in momentous times.
Through the whole period we have been faced by political issues of the first
importance. For the last four years there has been the dominating need to
concentrate on India's defence against hostile attack;-on the expansion and
the training of our armed forces, whether Naval, Military or Air; on the
organising of our war effort in terms of men, of money and of supplies. India’s
response to every call made upon her throughout the war has been magnificent.
She may well be proud of the superb contribution that she has mude to the
victories of the Allies, and to the triumph of the United Nations.

Gentlemen, I do nof propose today to weary you with any lengthy .cr detailed
review of the great developments that have taken place in India in so many
fields since I assumed office. The tale would be. a very long one. Rather
would I propose to speak of India’s war effort, to touch very briefly on certain
major problems which are of immediate concern to all of us today, and in parti-
cular food, inflation, post-war planning; to say a word about the political situa-
tion, and in taking leave of you to thank you, and through you India, for
consistent, ungrudging and invaluable support through so many dark days and
80 many criticul situations. : :

When the war began India’s armed forces were designed neither in numbers
nor ‘n equipment to bear the direct shock of attack of the large, highly trained
and well-equipped forces at the disposal of the Axis powers. But, with the
fult knowledge that the safety of India lay in the defence of its outer bastions,
“Wwe gent overseas what troops we could spare. Experience has more than justi-
fied our decision. Today we can feel that, save for sporadic and ineffective air
raids, India, has been spared the horrors of war as, God willing, she will con-
tinue so to be. ' ' '

Our armed forces today total two million men. Nuval personnel has increased
tenfold. The Indian Air Force is expanding rapidly into a formidable weapon.
That great total has been reached by voluntary recruitment, recruitment too
from a wider variety of sources than ever before. The equipment and the train-
ing of these large masses of men has been an immense task all the more so
given (:Jhe need to keep pace with new arms and new methods; to create new’
fomjatlons—{ need only mention the Indian Armoured Corps, the Corps of
-Indm.r} El.ectnca»l. and Mechanical Engineers, the Indian Army Medicai Corps,;—
to bring into being the formations of airborne troops, and of airborne surgical

( 255 )
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units, which have been so successfully developed in this country. In the air
the Indian ‘Air Force has expanded from the single squadron that was all its
strength when I first came to India to ten Indian squadrons, fully equipped
with modern aircraft. The essential, but highly complex ground crganisation
required by a aational air force to provide its own maintenance end training
anits is rapidly being perfected. Its pilots have done admirable work in Europe:
the Indian Squadron which took part-in the Burma, campaign has rightly won
the highest praise. And the work of expansion and development gocs on apace.

The Indian Navy has steadily grown through. the whole of this period. Thete
have been great and rapid increases in personnel, in ship construction, in shore
establishments, in the development of specialist schools, and of ‘specialist train-
ing. And recruitment has been extended to areas fhat never in the past sent
men to serve at sea. The actions fought against Japanese aircraft by the
“Sutlej”’ and the ‘“‘Jumna’’; the superb fight of the ‘“Bengal’’ against surface
rviders, have shown the fighting quality of the Royal Indian Navy. And our
ships have been in action not only in Indian waters, but in the Red Sea, the
Mediterranean, and the Atlantic, and, in the last few ‘days, in the invasion
of ‘Sicily.

The fighting record of the Indian Army is known to you all. Indian troops
played a glorious part in-the North and East African campaigns. Their superb
fighting qualities, their courage, determination, discipline and traming have
been demonstrated time and again in the campaigns that have resulted in the
overthrow of the ltalian Empire in Africa. The great victory of the 8th Army,
in which the 4th Indian Division added still further honours to what was
already an imperishable fame, is in the minds of all of us. In the Far East,
in Burmna, and in Singapore our troops faced, like their comrades from' the other
purts of the British Commonwealth, superior forces; and they fcught a series
of delaying actions in a type of warfare that makes the highest demand on
the quality of {roops. Those actions, fought with stubborn courage against
grievous odds, gave India time to perfect her own defences agaiust invasion.
And the experience gained in the difficult and exhausting jungle warfare in which
we have recently been engaged will be put to good use when tke time comes
for that full dress attack upon the Japangse to which we all look forward.
The exploits of Brigadier Wingate's mixed force of Indian, British, Gurkha, and
Burmese troops, have struck the imagination of the world, and have shown what
good soldiering, discipline, and brotherhood in arms can achieve under condi-
tions peculiarly favourable to the enemy.

The picture I have painted is but a pale reflection of the faith, the courage
and the endurance of tens of thousands of humble men: courage that has won
for the Indian Army 1o less than six awards of the Viectoria Cross. No words
of mine can express our thanks to them for what they have achieved, to the
Princes and people of India, who have poured out their treasures of moncey
and labour and of precious lives in the allied cause. But this I know,—whatever
may be the tasks which lie ahead; however long and arduous the road we still
have to traverse, that faith, that courage, that sacrifice will lead to victory.

Since 1 last addressed you, Gentlemen, the relutions of 1 y :
with the foreign States on India’s frontiers have, I am glad 't:“;u.? O;zz:if’e:;
cordial. Indian troops have served with distinction in Persia, The b'ovemment
of Afghanistan have well upheld their policy ‘of neutrality a§ against all
belligerents and have not suffered the Axix influences due to the presence of
anemy Legations in their capital to disturb the common peace of the Indo-
Afghan frontier. The ttibes of the North-West Frontier have thronghout the
war maintained the peace, and I was glad on my recent visit to that famous
region to be able to recognise their service to the common end by a permanent
«nhancement of the allowances of one of the leading tribes, the Orakzais. Of
the. un.stmted. help which the cause of the United Natior;s ag 8 whole. and
India in particular has received from our well-tried and trusted friends, the
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Prin‘e Minister and the Government of Nepal, I cannot speak in terms of too
Ligh gratitude. The Gurkha soldiers of the Indian Army continne to maintain
the Lighest traditions of their service. Their bravery and hardihood have con-
tributed, in no small degree to the security of India throughout the war, and I
need not remind you that the Nepalese ‘Government’s own regiments remain in
India for the war to assist us in building up our common strength. The relations
of India with our great Ally, the Republic of China, have been diawn closer
than ever before in history. The mutual esteem and knowledge won during
the visit of the Generalissimo and Madame Chiang Kai Shek in Fobruary 1942
huas broadened to an understanding which bodes well for the future relations
of cur countries. The presence, which we Mave so warmly welcomed, of
American and Chinese Missions in our midst; the comradeship in the common
task and on our own soil with the gallant forces of our American and Chinese
allies nll contribute most meterially to cordial relations and international go.d
feliowship.

Recent legislation in South Africa affecting the status of Indians in that
country has been a matter of profound regret to my Government, and the situa-
tien which results from it is under active consideration.

Muany of the essential nation-building uctivities ure, under the present con-
stitution, the responsibility primarily or wholly of the ?rovinbes. But I have
heea anxious, during the time 1 have spent here, to ensure that; the Centz:e
should give every help that it properly can in regard to them, und there is
much to show in the way of achievement. The revival of the Central Advisory
Board of Education; the establishment of the Central Board of Heulth; the
lavish grant made before the war from central revenues for Rural Develop-
ment; the work of the Imperial Council of Agricultural Research, the establish-
nient of which, as I am proud to recall, was recommended by the Royal Com-
mission on Agriculture, over which I had the honour to preside, aund which has
rroved itself so elastic and effective an instrument for promoting t:chnical pro-
grese; the institution of the All-India Cattle Show Societv, which has done so
much to encourage the most important matter of care and breeding of cattle
throughout the country; the active prosecution of nutritional research; the great
campaign  against ‘tuberculosis, organised by my wife, which has
had as  striking a vesponse from all over India—these are all
exarnples of the numerous ‘acuivities in the nation-building field whih
hav: been of concerned to my Government and to myself during the time that
I have been here. India has reason, too, to be proud of the work that has
beer done in Animal Husbandry, in Dairy Research, by the Agricultural Marke-
iug Department, by the Forest Service, and by the Survey of India. The war
incvitably has interfered with certain of our plang for the development of
muny of these most importent activities. But the war has also shown their
vital significance, and we have ‘good reason to be thankful that so much had
been done in the way of preparation before hostilities began.

I may be forgiven for touching on one matter which, though it i« of imme-
diate local interest to the Central Legislature, is of concern to the country as a
whele. When I assumed office in 1986 1 determined that during my tenure
of the Viceroyalty I would do everything in my power to make Declhi worthy
of ity place as the capital city of India. Today, I am glad to think that that
ambition has been so largely realised. Delhi is a model so far as the anti-
malaria campaign, up-to-date arrangements for the disposal of sewage, the active
work of an. energetic and soundly-based Improvement Trust, the developmens
of cpen spaces and of amenities, are concerned. Those amepities and the layout
of the papltal 'eity have inevitably suffered owing to war conditions. But it is
the policy of my Government, on the conclusion of the war, to remove without
delay the temporary buildings that war has rendered necessary, and to restore
the appearance of the Capital of India to the high level which we had
been able to achieve for it. - '
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1 would like to say one word about the transport situation, and the position
of the Railways in particular. The vital importance of an efficient uud adequate
transport system, both for the war effort and for the maintenance of civil life,
hus been brought very sharply home to us in these last few years. The Railways
are working under very great strain. ‘Great strain because of shortage of certain
materials in wartime; becasuse of the immense burdens placed on the staff
by war conditions. We owe a real debt to the Railway staff for the contribution
they have made, and the excellent ‘work they have done in circurnstances soine-
times of much difficulty. "My Government are fully alive to the importance
of co-ordinating transport by roud, rail, and river, and no pains are being spared
to turn to the best use possible any additional capacity that can h: made avail-
able, and to strike a just balunce between wilitary and essential civil needs.

Activities in the field of war supplies have expanded enormously since 1
last addressed you. The value of orders handled by the Supply Départment
increased steadily from 85 crores in the first 16 months of the wer, to.118
crores in 1941, 223 crores in 1942 and to 142 crores for the first five months
of the present year. Nor is this the whole tule of India's effort in the field of
supply.  For the figures which I have given take no account of the orders which
the Supply Department placed overseas, the orders placed in India for war
purposes through trade channels, or the value of the finished cutput of the
Ordnance Fdctories. The total value of India’s contribution to war supplies is
thereby immeasurably increased. ’

In order to deal with this growing mass of war orders the capucity of Indian
industry has been greatly expanded both by the carrying out of carefully con-
sidered Government schemes for the establishment of new factories or the
expansion of existing ones, and by the operation of private enterprise. In parti-
cular the Chatfield and Ministry of Supply Mission Projects for new Ordnance
Factories and expansion of the old ones are now either completed or nearly
complete. 1 may also mention the great expansions in the steel industry, in
the manufacture of machine tools, in the chemical industry, and in the capacity
of the rubber manufacturing industry, especially for making tyres.

Those results have not’ been easy to achieve in the face of the difficulties,
known to all of you, which arose and still arise from the growing claims on the
shipping resources of the Allies, from the closure of certain sources uf raw mate-
rial by the tide of Japanese uggression, and from the pressure on India’s internal
transport system arising from the greatly increased burden of war production
and military movements. In solving these difficulties, and in maintaining its
war effort despite thews, India has received and is receiving the greutest help
trom the other allied nations, especially from His Majesty's Govermnent and
from the United States of America. The Technical Mission which our American
Allies sent us last year, and the Leuse/Lend Mission now with us, have been
of the greatest assistance to us. We have lately had a Joint Anglo-American
Steel Mission which gave valuable advice and help .in connection with the
production and distribution of steel. And I must pay a cordial tribute to the
admiruble work of the Eastern Group Supply Council, itselt the cutcome of’
the Eastern Group Confereunce for the initiation of which India wus so largely
responsilbe, and which did such invaluable work.

Thie vast expansion in the field of war production has not been achieved
without material sacrifice of the goods ordinarjly available to the agriculturist
and the townsman. T will refer later to certain aspects of that problem.  But I
ara glad to think that many of the industries engaged in the manufacture of vital
war supplies are now better equipped to produce goods for ordinary internal
censumption than they were before; the experience gained in manufacture under
the stress of war adds materiallv to our knowledge of modern skill and technique;
and we are extracting and putting to use. in India thore and more of our own
raw materials. Over and above this, realising the importance of providing for
escential civil needs, we are now endeavouring to release for civil ccnsumption.
a larger share of the industrial output of our own resources. The steps we have
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already taken in this direction will be steadily pursued, consistently with cur
responsibility for supplying the Armed Forces in India.

For the present, and for some time to come, our energies must bc devoted
to exploiting all available resources for the waging of war. But a moment will
arrive when this process must be reversed and our efforts ‘lirected agsin towards
the normal activities of peace, and the use and development of those resources
for the rahabilitation of our economy, and the maintenance and—wherever
possible—the improvement of the standards of living of our people.

Post-war reconstruction is & phrase familiar today in every continent. But
the nature of this reconstruction must depend upon local conditions and the
vicissitudes of battle. .

In some countries the rebuilding of the bomb-shattéred homes nf the people,
aud of the factories in which they earn their livelihood, must be the first stage
of recovery. Then again a nation the greater part of whose adult population
of both sexes hus been conscripted into the fighting services, or war industry,
hag to face problems vastly different, at least in degree, from those which con-
frcnt us here in Indin where, despite the magnitude of.our war effort, large
sections of the population still’ pursue. their customary avocations more or less
undisturbed by the tides of war, save in so far as changes in the price level may
have affected their lot for betfer or for worse. Our own problems in this field,
vitul though they are, are of a different order. War har brought to India a
marked and significant increase in industrial activity, and an even more import-
ant increment in the number of persons skilled in mechanical and industrial
work of ull kinds, Evidently the problem is to carry forward after the war as
much as we may of this enhanced industrial activity, transmuted betimes from
its present warlike shape into forms capable of producing the needs of & world
ut peace. Certain of our industries, some of fhem highly important, have come
through the past four vears with few chunges of a technical character, and for’
such the problems to be solved will be mainly of a commercial character.

Closely linked with industrial expansion are the problems of agricultural
improvement. The best hope of permanent progress, whether in town or
countryside, lies in the maintenance of a sound balance between field and factory.
For the farmer, a steady and profitable market for his own produce and the
oppurtunity to buy the products of the factory at reasonaBle prices: for the
factory, a copious supply of raw material and a vast market for the finished
product. The careful fostering of this natural, healthy and resilisnt partnership
which is the foundation of our economic strength, and the firm base or platform
from which we may develop our overseas trade, must be the first cire of gov-
eruments and of all concerned with industry or with agriculture. Agriculture,
including agricultural education and research, and animal husbandry, is as I
have already reminded you, a provincial subject. So also is irrigation. But in
so far as it lies within the power and within the proper of my Government
to contribute towards agricultural improvement, they are most anxicus to do
their utmost in that direction,

The desire for improvement, agricultural and industrial, has evidently received
a marked stimulus from the circumstances of war. This manifestation will
certninly derive a fresh and powerful impulse by the demobilizsdtion in due time
ot the great armies upon whose valour India at present depends for her security.
Many of our soldiers have become mechanically-minded as a resuit of their
training and some may well look to industry for a livelihood in the days of
peace. But the greater number will wish to return to the land. Muny of those
men have seen the world beyond these shores. They will wish to enjoy the best
that the business of farming can provide, and they will be found receptive of
new ideas and improved practices, Their return to their villages offers a unique
opportunity to press forward with agricultural improvement and rural better-
meut. These two purposes are bound indissolubly together. *‘Ofiall the factors
making for prosperous agriculiure, by far the most important i¢ the outlook of
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th» peasant himself.’”” So wrote the Agricultural Commission in 1928, and all
that I have seen or learned since that time confirms the correctnues of that
- opinion.

My Government are fully alive to the urgency and the vital importance
of these issues, For some considerable. time past they have been closely con-
cerned with the essential business of post-war planning. They realise the neces-
eity of being well prepared in advance for the questions that will 1ace India, like
the rest of the world, on the termination of hostilities. You may be certain,
Gentlemen, thay they will spare no effort to clear the ground and to plan wisely
for the future, and that their deliberations will be informed by the anxious

desirg to assist in all those matters to which I huve just referred, even where
the function is not primarily theirs.

T.he war has brought great industrial and commercial prosperity to India
But it has laid grievous burdens on the common man and woman in thig countr).'
in the procuremept of their daily needs. And the disabilitjes which war must
bring to the civil population of any bell

_ igerent country have in India been
greatly accentuated by the anti-social acti

ly . > ur vities of individuals wha have misused
conditions of scarcity, artificially created in the case of some commodities. for

their own profit. During the last few months, second only to the problem of
how to feed the inhabitant of this country has come the problem of how to
clothe him at a cost within his means. It was therefore to the problem of
cloth that the Department of Industries and Civil Supplies, which I constituted
in April lust, first devoted its attention. Thanks to public support, thanks also
to the co-operation of the Indian Cotton Textile industry, a scheme of control
was launched on the 17th June which is being worked by Government and the
industry in a friendly spirit. The Indian States are also in line with us, and
I welcome this opportunity of acknowledging their co-operation, The .prices
of cloth of all kinds have fallen, not only in"the wholesale, but also in the retail
markets. In some of the retail markets they have fallen by more than 40 per
cent. Cloth which has been hoarded is coming into the market; and under the
vew scheme for Standard or Utility cloth my Government has arranged the
procurement of this at the rate of 150 million yards per month, to be distri-
buted, on a basis of population, among all the Provinces and States of India
till a total of 2,000 million vards has been reached. It is hoped that cloth now
coming out of hoards, and Standard Cloth, will fill the breach while the Control
gradually establishes itself over the whole field of Cotton Textiles with, as a
result, increased production and a substantial reduction in prices below present

levels. When that stage is reached it will not be necessary to continue the
Standard Cloth scheme.

But cloth is not the only commodity in regard to which advantage has been
taken—and unmercifully taken—of the consumer in India by unscrupulous meh.
Over. practically the whole range of consumers’ goods, which are so necessary
in the day-to-day life of the pepple, the two-fold blight of exorbitant prices and
inequitable distribution has fallen. Measures are now well under way which
will T hope, before many months have passed, bring about improvement in this
respect. These measures are aimed not only at hitting the hoarder and the
profiteer, but also at making consumers’ goods of the commoner varieties avail-
able in greater quantities to the people of this country.

Probably the most grave and insistent problem which faces my Governme‘nt
today is that of ensuring an adequate distribution of foodstu.ﬁs throughout ,Ind}u.
Early in July a Conference fully representative of‘ the Provlnces qnd the Indian
States, discussed in close detail with my Government the difficulties of thel past
and plans for the immediate future. My Government have accepted the con-
clusions of the Conference, and thdy are being ugplemented. As T speak,. an
expert planning committee is at work on the. evolution of a long term fqo_d pohc.{,
and its Report is expected in the immediate future. I cannot anticipate 1]3
recommendatior8. Nor do I wiah‘to .dwell overmuch on the past. But T wou
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}ike. briefly to recall to you some of the difficulties which have had to be faced
during the past four years and to state in broad outline the essentials, as I see
them, for the success of any future policy.

Certain limiting factors have to 'be recognised, even in normal times, when
considering the economy of food production and distribution in India. The size
of the country, with its demands on transport; a total production of foodgrains
only just sufficient in wheat and less than sufficient in rice, made dp of the
small margins of millions of small farmers; the variety and at the same time
the rigidity of local diet habite; the administrative divisions throughout the
country. In normal times, these factors do not give rise to any great difficulty,
for the normal operations of trade can ordinarily be relied upon to satisfy all
requirements and to come effectively’ to the rescue, without official intervention,
if for any reason local scarcity should occur. But war throws normal trade
movements out of gear. Imports are restricted or cut off; transport is limited;
there is a bullish tendency in the markets; prices rise and profits are high; the
producer or distributor hoards for gain or consumes more of his produce; the
consumer hoards from fear.

In such circumstances it is the duty of Government to step in and-regulate
the operations of trade so as to secure economy and fair distribution. In the
United Kingdom great success has been achieved by drastic measures involving
legal sanctions and the most detailed interference with private lives and private
enterprise, but made effective largely by the willing co-operation of the people.
In India our problem has been less compact and uniform, and control in conse-
quence more difficult to impose. The series of Price Control Conferences insti-
tuted as soon as war broke out proved most valuable for the exchange of ideas
and experience, and made recommendations which were acted on by Govern-
ment. But you will recall that for the first two years of the war there was no
great demand for controls. A moderate rise in prices after a lean period was
welcomed. It is only since the entry of Japan into the war, and the loss of
imports from Malaya and Burma, that the problem of supplies and prices has
assumed serious proportions in India. Bince then Governments throughout the
country have had to adapt their methods to a rapidly developing situation, and
to counter the cupidity and lack of confidence.that have unhagpily shown  them-
selves in so many areas. ‘

The Grow More Food campaign has led to an immense increase in the area
under food crops, and a vastly-increased production of foodgrains. It is being
urged on with the utmost vigour. Financial aid of well over a crore and a half
of rupees has been made available from central revenues, and every possible
help has been given to Provincial Governments and to the Indian States by
way of technical advice. You may be certain, Gentlemen, that no pains are
being, or will be, spared to get the very maximum of output that we possibly
‘can,
To strike at the root of the causes of our difficulties which I have just men-
tioned my Government decided, early in this year, to remove the control price
of wheat, and to import wheat from Australia. They also devised a scheme for
the distribution under central control of surplus foodgraing to deficit areas. For
various reasons this scheme appeared likely, gt first, to fall short of the success
that was hoped for. But, drastically modified in the light of experience, it
remains in being. And it will hold the field as an ‘‘austerity’’ plan, until,
having secured physical control of all available surpluses of foodgraing adminis-
trations throughout India are in a position to control their distribution, through
rationing or otherwise. '

. rfTh“t ;“SkA“:l 1;0 light one. But it is vital that it should be successfully
periormed. An 1}11 «\_an_d willing co-operation by every Government and every
individual is essential if its achievement is to be ensured.

. The policy behind it will be a policy based on the considered views of repre-
sentatives of every part of India, and I would most earnestly appeal today to



all concerned to help in giving effect to it. To the solution of the tommon
problem, to the easing of the hardships of the poor, and the difficultips of the
deficit areas-in particular, there is an obligation on every one of us to lend our
influence, our example, and our ready support. 1 um confident that in appealing
for that general co-operation, and for the spirit of self-sacrifice, in a matter that
touches every man and woman in this country, I shall not do so in vain.

One of*the main problems which has to be fuced by a country at wur is the
control of inflationary tendencies. In the switch over frem a peace economy
to a war economy -the mounting scale of Government expenditure inevitably
increases the volume of incomes, while the goods and services uvailable for
civilian consumption inevitably contract. To accentuate the resultant loss of
equilibrium between free purchasing power and the opportunities for its use,
the possibilities of import become gravely restricted by-the scarcity of shipping
and reduced transport facilities. ln any country a situation of this kind calls
for the maximum effort of vigilance and control, if chaos is to be avoided. In
India there are various factors, notably the magnitude of the country and the
exiguous scale of administrative services in relation to a Buge and largely un-
instructed population, which render close controls peculiarly difficult. The
position first began to deteriorate sharply when the consequences of the war
with Japan became palpable, in the latter half of 1942. By the spring of this
year there were many signs of wide-spread hoarding and profiteering and of the
emergence of a spirit of reckless speculation which gave a vicious stimulus to
the factors making for a general rise in prices. The course of prices in conse-
quence took an alarming upward turn, and it became clear that drastic action
was called for and in every sphere of Government authority if this disastrous
tendency was to be checked and reversed.

'The Government of India are determined to do everything in their power to
achieve this object and to stabilise economic conditions at tolerable levels.
The drive against inflation is being pursued simultaneously in the monetary and
the commodity flelds. On the one hand an intensive effort is being directed
to the mopping up of surplus purchasing power by taxation and Borrowing,
whether Central or Provincial, including a country-wide savings drive, and the
Indian States have also been urged to co-operate in this programme for the
benefit of the whole country. I am glad in that connection to be able to tell
you, Gentlemen, that during the six weeks ending on 17th July, no less than
50 crores of rupees were invested, including 123 crores by conversion from the 4
per cent. 1943 bonds—a most encouraging and heartening achievement. On
the other hand, various forms of commodity control have been adopted, the most
important, because of its effect on the cost of living, being the cloth and yarn
control scheme to which I have already referred. .

I have already spoken too of our efforts to deal with the various aspects
of the food problem, which of course hus an enormously important bearing on the
tendencies we are determined to bring under control. The Government of
India are also resolved to check speculation and profiteering in every sphere
which affects the life of the nation, und to repress and penalize all cognate
anti-social activity. 1 am glad to say that the measures already taken are
beginning to have a most salutary effect. Not only has the vicious upward
trend been checked, but several important indices have moved sharply down-
wards, with a beneficial effect on the whole price-structure. But there is no
room for complacency, and we do not delude ourselves that this battle is over.
On the contrary the campaign has only begun and we are determined to maintain
the pressure and to fight relentlessly on every part of the anti-inflationary front.
The stake is nothing less than the economic safety of the country; it demands
the co-operation of all of us, and no effort can be relaxed until this insidious
danger has been removed. ) )

Tt is perhaps unnecessary for me to enlarge on the more obvious aspects of
the impact of the war upon India’s economy. The imperious needs of the
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emergency have, as might be expected, called forth a tfemendous intensification
and diversification of India’s industrial activity. This has involved the fullest
use of our resources of raw materials, labour, transport und productive capacity.
1t has led to many new efforts in. fields hitherto hardly explored and to expanding
schemes for the training of personnel. All this would in itself huve produced a
notable transformation of India’s economic outlook. But there has in addition
supervened a factor which in my opinion is bound ‘to hive the grcatest signi-
ficance for Indin’s economic future. It is by now a familiar fact that the war
has led not only to the éxtinction of India’s external public debt but to a change
in her international position from a debtor to a creditor status. This fact is
bound to have a profound influence on the course und churacter of India’s
international trade in future. I would suggest that this is a subject which
might well engage the careful attention and study of Indian economists and
resenrch workers. For I am convinced that it is a sphere in which there cannot
fail to be scope for constructive thinking. It is not merely the outward aspect
of our foreign trade which must inevitably be transformed, but I would antici-
pate the most far-reaching effects upon the structure of Tndia’s whole economy.
When it is remembered that India’s export trade in the past rested largely upon
the necessity of making remittances for the service of her overseas debt:, t.hgt
henceforth not only will this factor be absent but on the contrary India will
have to accommodate an excess of imports in order to receive the payments
due to her, it will be realised that the change which has occurred is one of the
deepest significance. :

I turn now to the political field. As Chairman of the Joint Parliamentary
Committee 1 had been most closely associated with the discussions leading up
to the Act of 1935. I came out here in 1936 following on the passing of that
Act. My object, when I accepted this great responsibility, was in the first
place to see Provincial Autonomy introduced, and to give it every help in my
power to work smoothly and successfully. In the second place, to secure the
introduction of Federation. I was confident that in no way could the interests
of India’s constitutional development or the achievement of al] her aspirations
better be forwarded than by these two successive stages that were contemplated
in the constitution Act of 1985. Nothing has happened since 1935 to shake
me in that view.

The scheme of Provincial Autonomy has been tested by experience now over
many years. It is a workable scheme and a sound scheme. Today it is in
operation in six Provinces out of eleven. Where it is not in operation, that is
because those to whom it gave great power, great authority and great responsi-
bility have not been willing to carry that responsibility. That there may be
difficulties from time to time, that the machine may fail under certain stresses
can surprise no one with experience of public life. But taking it all in all, the
scheme has fully justified itself. I can think of no way in which, consistently
with safeguarding the rights and the legitimate claims of all parties, the devo-
lution of power to popularly elected Ministers, supported by a majority in the
Lef;_,riislature and willing to carry the burdens of the time, could better have been
made.

At the Centre, as I have often said in recent years, T have felt with increasing
force Aas the war has gone on, that the federal scheme, for all the imperfections
that It may have contained, would have solved the bulk of India’s problems
had it been possible to bring it into being. No scheme is perfect: no scheme
will satisfy everyone; every scheme admits of being improved on by experience.
And I know well that on various grounds the federal scheme has been the target
of attacks. But, as in the case of the provincial scheme, T have no doubt as
to its essential soundness. Parties, interests, individuals, all have to be pre-
pa.red to make some sacrifice when it comes to matters such as this. No one
in any modern State can hope to have a hundred per cent. of what he wants
or what he thinks he ought to have. —Compromise, adjustment, reasonable
regard for the legitimaté claims of other parties, is the only basis on which
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progress can be made. Federation, had we achieved‘ it, based as it was on the
maximum measure of agreement thut could be realised when the scheme was
framed, would have welded together for matters of common interest the Indian
States and British India. It would have secured balunzed and ren.sonu!)‘.e repre-
sentation of purties and interests at the Centre. It would have achieved the
desire of His Majesty’s Giovernment to transfer to Indian hunds those great
powers at the Centre the transfer of which is provided for in the Act of 1985.
And India" would have participated in the War under the leadership of her
own Federal Government, and her prestige and the prestize of that Government
would thereby have been enhanced still further for the future.

Well, Gentlemen, the outbreak of the war and the absence of agreemont
between those concerned in India, made the postponement of Federation at that
time inevitable. His Majesty’s Government in those circumstances could not,
in that way, give the early effect that they desired to their intentions. It was
my duty and my happiness in those circymstances to try to find in what other
way Indian public opinion, Indian public men, the great parties, could, pending
the achievement of a final solution, best and most closely be associated with
the government of the country and the management of the war,

If T have not been able to achieve the measure of success I hoped for, T have

at any rate during the time of the war been able to bring into being changes’

of great significance and far-reaching importance. It is true that I have not
beeu able to persuade the great political parties to take their share in the
government of the country. But the ‘lovernment of India, a body of seven, of
whom the majority were officials, has been expanded into a body of fourteen,
eleven of whom are non-officials, and four only (including the Commander-in-
Chief) Europeans. Of its broad basis, of the representation it gives to com-
munities and interests, of the quality of its Members, there can be no question
whatever. The National Defence Council, a body representative of the Indian
States and of British Tndia, has met regularly under my chairmanship since
October 1941. Tt has established its reputation throughout Indfa; it has consti-
tuted a most valuable liaison between the Centre, the Provinces of British India
and the Indian States, and its importance from the point of view of the war
effort has been very real indeed:

In other fields India’s international status has been enhanced in a variety
of ways. She is represented at Washington and at Chungking. China and the
President of the U. 8. A. are represented here. For over a year now she has.
had representation at the War (abinet. She has been most closely associated
with all developments of importance in connection with the war. The splendid
work of her fighting men, whether by sea, by land or in the air, has added to
her renown throughout the world; the magnitude of her contribution to the
war effort of the Allies is known to everyone. .

I regret the more that at a time when India’s contribution has been so great;
when in so many ways her stature has been o enhanced, greater progress should
not have been possible in the constitutional field during these years of war.
That there should have been no greater progress is due to no lack of effort, or
enthusiasm, or goodwill on the part of His Majesty’s Government or of myself.
From the very beginning of the war I have done everything that man could do
to bring the parties and their leaders together; to remove doubts as to the inten-
tions of His Majesty’s Government; to achieve that sufficiency of common
agreement among the parties and communities in this country, and that neces-
sary preliminary acceptance of the legitimate claims of all, that must be the
pre-condition of any constitutional advance that is worth having or that cen
hope for permanence. Tt will always be a sharp disappointment to me that
these four years of war should, for all that effort, have seen us no nearer to our
goal, and that, as I speak today, these internal divisions, these- communal
rivalries, that reluctance to place India first and to subordinate sectional ambi-
tions and jealousies to the common interest of the country, should still stand in
the way of progress. !
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As 1 have said elsewhere, those divisions, that lack of ugreement, ars due
20t to the reluctance of His Majesty’s Government to transfer power to Indian
rands, but to their very readiness to dc so. But the fact, the lamentable fact,’
remains that to the grief of ull of us, those divisions exist. Nor, -during all that
time, has a single constructive proposition—and I deeply regret to say it—been
put forward by any Indian party. The whole burden of framing constructive
proposals in relation either to the interim or the final solution has been left to
His Majesty's Government and to myself. We, for our part, most. anxious to
give all the help we could, have tried one proposal after another, and we have
done our best to harmonise the sharply conflicting olaims that have faced us.
The best that we can devise, informed as we are by centuries of experience of
Parlinmentary Government, has been freely offered. Yet, while one endeavour
after another by His Majesty’s Government to find a solution, fair to all parties
and communities in India and acceptable to India as a whole, has been rejected
by one party or the other, not one such practicable alternative proposal has been
put forward by any one in this country. ,

Yet it is India herself, if India wants a change, that must find the solution
to this problem. T sometimes think that public interest and discussiom in this
country has, in the past, centrgd too much on interim constitutional changes
which, in the nature of things, must be transitory. Such changes cannot be a
substitute for a constityution determined by ordinary processes and agreement;
processes which cannot be completed under the stresg of war. Short cuts can
only be a danger alike to present unity and post-war solutions. At the stage
now reached the real problem to be faced is the future problem; we must look
forward and ‘not backward.

And it is the need for India herself to find the solution that, in all friendliness
and sigcerity, I would most earnestly commend, Gentlemen, to your considera-
tion today. I have said it before, and I say it again quite: plainly, that the
path to full and honourable co-operation with the Government of the country
has always been open to those who desire it for its own sake. ~ His Majesty’s
Government and the Viceroy can try to. help, as they have tried in the past.
But the burden is on India, on her leaders, on the principal elements in her
national life. It is the discordance between those principal elements, the lack
of trust, the lack of readiness to accept the legitimate claims of the minorities,
or of parties, or of interests, that stand in the way. Those are obstacles that
only Indians can remove.

And it is most important, and 1 would most earnestly urge this on you,
that if there is to be any progress, Indian public men should without delay
start to get together and to clear the way for it. The post-war phase is drawiné
rapidly nearer. His Majesty’s Government, as you will remember, have voiced
the hope that on the conclusion of the war Indians themselves may sit round a
table and hummer out a constitution having the general support of all the
principal elements in India’s national life. Is India, are India’s leaders, to be
found: unprepared when the day comes for those discussions? Is it not the .
course of wisdom to set to work at once, without wasting a day, to try, by dis-
cussion among themselves, to find in readiness for those discussions an accom-
modation of the differences that prevent progress at the moment, and to build
a bridge over the profound gulfs that divide party from party and community
from community? They alone can do it. The burden is on them, and not on
His Majesty’s Government. '

And the whole field is open to them. If the proposals which His Majesty’s
Government have at one time or other put forward, in default of any proposals
from the In.dxan leaders, are unacceptable to India as a whole, there is nothing
to stop India’s leaders from considering and devising an alternative, whatever
its nature, or from trying by private negotiation with other parties in this
country to secure their support for any such alternative. =All T would say—and
I say it again as a friend of India, and as one concerned to see her progress in
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whatever manner is best suited to her national genius und to the interests of all
within her borders—is this—that whatever alternative und whatever scheme is
devised must tuke account of practical considerations; must have the general
‘support of all the importunt elements in India's national life. No scheme, how-
cver good it may look on paper, that ignores important elements or interests,
that overlooks the essential necessity for substantial agreement inside India ug
its basis, hus any hope of surviving for long. A national Govergment can be o
reality only if it is generally representative, if it has the general support of the
major parties and of the people as a whole, if its establishment leads to the
assuaging of communal and other bitterness and rivalry, and to the harmonising ‘
of all the many divergent points of view that a country such as India, with its
great range of climate, of races, its different historical traditions, must always
present.

I would like to take this occasion to say a word of warm thanks to the Indian
Press for all the help that it has given me during my time in India. - Occasions
there may have been when there were differences of view on matters connected
with the Press; misunderstandings there may have been from time to time.
But I remain deeply grateful to this great institution for its fairness; its eager
anxiety to serve the public; its concern to observe, and if possible to improve,
the best traditions of journalism. And I would ot like to leave Indin without
paying this public tribute to it, and to that hard working body of intelligent and
able men by whom India is so well served in the Press.

In a few weeks now T shall hand over the reins of office to my successor. In
Field-Marshal Viscount Wavell India will have as Viceroy one who has proved
himself through a long and glorious career one of the great leaders of men in the
field; and one of the outstanding soldiers of our time. But you will find in him
also, and this I can say from personal experience of two years of close, intimate
and most friendly collaboration, an understanding, wise and sagacious states-
man; a man of sound political sense and judgment; a leader of courage and
tenacity, whose wide human sympathy. whose affection for India and whose
profound interest in her problems is well-known. In the difficult days that lie
ahead—for the problems of pesce are no less exhausting and complex than the
problems we have had to face in the war—his ripe experience, his fresh and
up-to-date knowledge of India and his sincerity and openness of mind will be
of a value to this country that cannot be overstated. )

I cannot leave you today, Gentlemen. without in conclusion paying a tribute
to the spirit of the people of India. whether British Indin or the Indian States;
to the confidence, enthusiasm and courage which they have shown through
four years of a devastating and exhausting war, and to the cheerful readiness
with which they haye borne the many burdens that total war involves and the
privations and hardships inseparable from it. Theirs has been a great achieve-
ment on the home front, as well ag in the field, and one on which India will
look back with pride and the world with admiration.

I would like, too, to.say a word of sincere and heartfelt thanks to the per-
sonnel of all the Services in this country. To them is due great credit for all
that they have done to maintain law and order, to deal with the innumerable
problems of administration that war throws up, to grapple with the vital tasks
that fall to be discharged by them in the interests of the people of India as a
whole. Without their loyal, unfailing, and self-sacrificing public work, the
administration of the country could not have been carried on, or India have
made the contribution that she has so proudly and so gladly made to the victory
of the Allied cause. . - .

Geptlemf:n, I yvill keep you no longer. T thank vou most warmly for the
attention with which vou have listened to me today. My best good Wishes go
to you, both individually, and as a Central Legislature, for the future, and my
most cordial gratitude for all the work that T have been privileged to see you
perform during my term of office, and for that public spirit that has so consis
tently marked your conduct of affairs. -



The Assembly met in the Assembly Chamber of the Council House at Half
Past Two of the Clock, Syed Ghulam Bhik Nairang (one of the Panel of
Chairmen) in the Chair.

MEMBER SWORN.:
Mr. John. Philip Sargent, C.1.LE., M.L.A. (Government of Indis: -Nomi-
nated Official).

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

FAILURE oF THE Foop DEPARTMENT IN CHECKING HigH PRiCES oF RICE IN BENGAL.

125. *Mr. Amarendra Nath Ohatlopadhyaya: (a) Is the Honourable the
Food Member aware of the tehse situation created by the abnormally high
price of rice in Bengal since lust August and the tendency to rise further at
present? If so, what steps does he propose to take to ease the situation within
s short time? . :

(b) Is it not a fact that the Food Department has not succeeded in bringing
dewn the price of rice in Bengal within the last three months by taking the
steps they had thought would make them successful? 1f the present staff is
not found efficient, does the Honourable Member propose to reorganise the
Department ? ‘

(c) Is it & fact that Mr. Vigor, the newly appointed Food Adviser to the
‘Government of India, in a Press Conference said that there was no real deficiency
of food in India, and that there was no cause for alarm? In spite of such state-
ment, why is this continuous high price prevailing?

(d) What efficiency has”been added to the Department by the appointment
of Regional Commissioners on high salaries? What is their function, and if
they have failed to remedy the situation, what is the necessity for continuing
the officers? Is it not a fact that the Provincial Government in Bengal in many
cases did not see eye to eye with the Central Government in the past, vide
Modern Review, April, page 244? '

(e) Is it not a fact that the Government of the United Provinces succeeded
in coping with the situation by setting up Consumers Co-operative? ¥f so, why
should not that system be followed in Bengal where the situation is so trying
and tense? . ) ,

(f) Is it a fact that hoarding and profiteering are the two factors which have
created this situation in Bengal? If so, does the Honourable Member intend
taking drastic steps to find out the culprits? If so, when? .

(g) Does the Honourable Member propose to allot at least three days for a
complete debate on the subject of food supply during this session and' to convene
a meeting of the Standing Commerce Committee of the Assembly?

The Honourable Sir M. Azizul Huque: (a) The price of rice has been
abnormally high in Bengal for some time. On the introduction of ‘frec
trade’ in the Fastern Region prices came down slightly and have recently
steadied. Measures have been in hand and are continuing for the export of
considernble quantities of foodgrains to Bengal from other provinces and the
Bengal Government have already launched an anti-hoarding drive whose scope
ig likely to be expanded. ’

(b) The price of rice in Bengal is in no way connected with the efficiency
of the Food Department. '

_(c) Yes, Sir, that statement was made 5 months ago. The actual deficiency
this year was estimated at not more than 4 per cent. of the normal produc-
tion of foodgrains, which is not a serious deficiency and less than has heea
experienced in several recent years. High prices have been due as much to
difficulties of distribution, excessive holding of stocks by producers and others.
as to actual physical shortage.

( 267 )
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_ (d) The functions of the Regional Food Commissioners are co-ordination
and liaison generally, between the, Government of India and the Provincial
Governments, and they have discharged their duties efficiently. As regards
the second part of the question, there is ulways room for honest difference of
opinion between the Central Government and a Provincial Government.

(ey The Government of India have no information on the first part of the
subject and the seecond part, therefore, does not arise. .

(f) Yes; certain measures have already been taken by the Government
of Bengal and more wiil be taken soon.

%? 1 have already agreed to a two-day debate on the subject.

. Sir Zia Uddin Ahmad: If a Member of the Legislative Assembly is
prepared to sell in Calcutta 'any quantity of wheat that Calcutta may require
for consumption, will the Honourable Member give him this permission?

The Honourable Sir M. Azizul Huque: I think that is a purely problematic
question, and if I am asked about it departmenthlly I will reply departmentally.

1128.* _
' SCHEME OF SICKNESS INSURANCE FOR INDUSTRIAL WORKERS.

127. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable Mem-
ber for Labour be pleased to state if the Scheme of Sickness Insurance for
Industrial Workers has been completed? ?

(b) When is the Scheme expected to come into operation?

(c) Does the Honourable Member propose to lay on the table a copy of the
Scheme ?

(d) Is it also proposed to lay on the table the opinions expressed by Provin-
cial Governments on the Scheme ?

The Honourable Dr. B. R. Ambedkar: (a) No.

(b) The Government of India have appointed a Special Officer to prepare
a draft scheme of Sickness Insurance for workers in selected industries. The
scheme is now under preparation but it is not possible at this stage to say
when it will come into operation. _

(c) and (d). These points will be considered later on. Legislation will be
necessary, and the House will of course.be fully informed of the detsils of
the scheme. -

Mr. Lalchand Navalrai: How far has the scheme been completed?

ThedEonourable Dr. B. R. Ambedkar: A preliminary report has been
received.

Mr. Lalchand Navalrai: When approximately is this going to be completed?

The Honourable Dr. B. R. Ambedkar: I cannot say anything about it.

Mr. Lalchand Navalrai: Say two years or one year?

The Honourable Dr. B. R. Ambedkar: Within two months’ time.

. Mr. Laichand Navalrai: Thank you.

SERVING OF Jhatka AND Halal MEAT TO STUDENTS OF RANGERS FOREST COLLEGE,
DerrA Dunw.

+128. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Educa-
tion, Health and Lands please state if it is or it is not a fact that the students
of the Rangers Forest College, Dehra Dun, formerly used to make private
arrangements for their messing and for the last-two or three years a common
mess has been started? v

(b) Is it or is it not a fact that for a considerable time after the common
mess was started Halal meat. (i.e., the meat of the animals slaughtered accord-
ing to Muslim rites) was served to all students without any objection by any-
body ? ,

(¢) Ts it or is it not a fact that about ten months ago Jhatka meat which is
prohibited according to the Muslim conception began to be served in the mess
without any notice being given to the Muslim students?

+This question was withdrawn by the questioner. .
*Answer to this question laid on the table, the questioner being absent.
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(d) Is. it or is it not a fact that on the leaking out of this information t_,he
Muslim students protested so much so that one student went on hunger strike ‘
for about 72 hours? ‘

(e) Is it or is it not & fact that even now the Jhatka meat is served in the
mess and the Muslim students who are not even allowed to make their own
arrangements for messing had to take'to vegetables ? ) .

(f) In view of the fact that meat is the normal and staple diet of Muslims,
do Government propose to consider the advisability of having Halal meat
served in the common mess or permitting the Muslim s‘udents to mgke their
own arrangements for their food?

Mr. J. D. Tyson: (a) A common mess has existed since April 1941. .

(b) and (c). During the first year of -the mess halal meat almost exclusiv-
ly was served. Two Sikh students objected and became vegetarians. From
the outset Jhatka has also occasionally been cooked, but sepurately, and it
has not been served to Muslim students.

(d) Many months after his admission to the College one student refused for
some time to take food in the mess. He subsequently returned to the mess
and took his meale there as a vegetarian.

(e) and (f). Halal meat is served in the mess to those who wish to have

“it. Jhatka meat is also served to those who require it and vegetarian diet
to the vegetarians. The three kinds of diet are cooked and served separately
and care is taken to see that there is no contact between them. Under the
College rules the students must take their meals in the College mess but ull

are free to eat according to their jnclination and in conformity with their
religious beliefs. ‘

REPAIRS TO THE TAJ MAHAL, AGRA.

$129. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Educa-
tion, Health and Lands please state at what stage the preparationa
effecting the repairs to the dome of the Taj at Agra? :

(by What is the estimate of the repairs to the dome?

(¢) Is it or is it not a fact that the wooden and bamboo structures ruised
around the dome of the Taj for effecting repairs were made more thar a year
ago? If not, when were they made? ‘

(d) What was the cost incurred thereon?

(e) Is it or.is it not a fact that by the passage of hot weather and the
rainy season the wooden and bamboo structures are deteriorating day by day?

(f) Is it or is it not a fact that the prescnce- of this superstructure is-likely
to prove a dangerous factor in case of fire and bombing?

(g) Flave Government been negotiating for the sale and removal of this
superstructure? If so, to what ‘effect? '

(h) In view of the likely damage to the dome by the prescnce of this
superstructure and the likelihood of its deterioration by the lapse of time, do
Government propose to consider the advisability of either effecting the repairs
at an early date or, in case it is not possible, to take down the superstructure
for the present and to raise it again when there is any likelihood of the repairs?

_ Mr. J. D. Tyson: (a) and (b). The attention of the Honourable Member is
invited to my answer to his starred question No. 70 of the 28th July, 1943.

(c) Yes. In 1940. '

(d) Re. 44,886, }

(e) The materials used for the scaffolding have naturally undergone some
deterioration owing to the action of the weather.

(f) Yes, bus the use of combustible material in making the scaffolding was
unavoidable i

(g) Tenders were calied for by the Public Works Department for the sale
and removal of the scaffolding and the cost .of dismantling is estimated at"
Rs. 12,180 less Rs. 5,000 to be recovered by sale of the material.

are for

+Answer to this question laid on the table, the questioner being abserit.
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(h) The scaffolding will be removed as early as practicable after certain
minor repairs which are now in progress are completed and after the newly
appointed Committee has inspected the dome.

LEAPING PROMOTIONS TO A SOUTH INDIAN ASSISTANT.

130. *Sardar Sant Singh: (a) Will the Secretary for Education, Health and
Lands please state if a SBouth Indian Assistant was sent to England on study
leave and on his return was given leaping promotions? If so, why?

(b) What was the subject of his thesis for Ph.D.? Where was it published,
and P\;hg ?was the date on which parchment wae given to that Boutk Indian
for .D. :

(¢) Is it a fact that this_gentleman had training in Bee-Keeping? If 80,
what benefit has the Department accrued from that training?

Mr. J. D. Tyson: (a) Study leave combined with other leave was granted
in 1987 to a South Indian Assistant at the lmperial Agricultural Research
Institute, to enable him to study (1) bee-keeping in Englénd and (2) Biologi-
cal Control methods. He returned from leave in August 1940 and was
appointed in March 1941 to officiate in a class IT post of 2nd Assistani Entomo-
logist at the Institute. The post was simultaneously advertised for recruit-
ment through the Federal Public Service Commission. In accordence with
the advice of the Commission he was appointed substantively to the post in
August 1941. He has since then officiated and is now again officiating, in a
Class I post of Biological Control Research Officer which has fallen vacant
temporarily by the deputation of the permanent incumbent for work in con-
nection with the anti-locust campaign. This is not a permanent promotion.

(b) The title of this officer’s thesis was ‘‘Factors affecting the rate of re-
production in Nemeritis caneacens (Grab.): Hymenoptera: Ichneumonidae’.
It has not been published nor has the author yet received ‘‘parchment’’.

(¢) Yes. The training is useful for answering the numerous enquiries on
apiculture received at the Institute from all parts of India.

_Sardar Sant Bingh: May I know if this gentleman has been granted the
degree of Ph.D.?

Mr. J. D, Tyson: Not yet. He has been addressed as '‘Doctor’’ in letters
to his own Professor in the English University that he attended and I under-
stand he has been congratulated by the Professor.

Sardat 8ant Singh: May I know if any official information has been re-
ceived by the department if this gentleman has actually passed and is entitled
to the Ph.D. degree?

Mr. J. D. Tyson: No official information has been received as the build-
ings of the University to which he submitted the thesis were very badly
bombed and I believe that not even the examination results have been sent
to India since then.

Sardar Sant Bingh: Is it a fact that Dr. H. 8. Prithi of the Agricultural
Department has received hiz degree and a provisional certificate has been sent
to him, though it was subsequent to this? .

Mr. J. D. Tyson: I have no information.

Sardar Sant Singh: Will the Honourable gentleman inquire? -

Mr. Lalchand Navalrai: Why was no Punjabi sent to England?

- (No answer.)

FORFEITURE OF THE INCREMENT OF A SIKH BY THE DIRECTOR, IMPERIAL
AGRICULTURAL RESEARCH INSTITUTE,

181. *Sardayr Bant 8ingh: Will the Secretary for Education, Health and
. Lands please state the facts of the case in which the Director, 1mperial Agri-
cultural Research Institute, permanently forfeited the increment of one Sikh

fieldman and did not agree to stop the increment of a South I:dian Artist
while the two cases were similar?
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Mr. J. D. Tyson: As will presently appear, the two cases were not similar.
The increment of a BSikh fieldman (as also of a Muslim fieldman) was
stopped by his immediate superior, the Imperial Entomologist, for gross ireglect
of duty in the field when employed on locust control work. The punishment

was not inflicted by the Director.
In the case of the Artist—a South Indian—the officer under whom he was

working advised, on a routine reference, that the annual increment should be
withheld for six months as a warning against laziness. When it was brought
to his notice by the Director that in the Artist's 27 years service there
was no record of punishment or warning and that he had twice
been promoted within the previous four years on the advice of the reporting
officer himself, the latter recommended ‘‘a stiff warning’’ and the Director
accepted the recommendation and passed orders accordingly.

Sardar Sant Singh: Is it a fact that in the department there is a feeling
of South Indian versus the Punjabi and this feeling hastbeen accentuated by
the action of my Honourable friend himself.

Mr. J. D, Tyson: 1. am not aware of that.

8ardar Sant Singh: Will the Honourable Member make inquiry into this
matter?

Mr. J. D. Tyson: No, Sir.

Sardar Sant Singh: Why are you not making any inquiry about it?
Fixiv¢ RENTS LOWER THAN PRE-WAR RENTAL VALUE IN BaBAR ROAD AREA.

182, *Bardar Sant 8Singh: (a) Is the Honourable the Labour Member aware :

(i) that rents for middle class tenement houses im the Babar Road Area
huve been fixed by the Rent Controller at Rs. 42-8-0 per mensem from the
1sv July, 1942; and

(ii) that this rent is less than the rental value of Rs. 560 per annum
aseessed by the New Delhi Municipal Committee for levying house-tax on these
houses ever since 19388-89? ' '

(b) What are the grounds for fixing the rents lower than the pre-war rental
value ar assessed by the New Delhi Municipal Commitfee in 1988-89?

(c; How do Government justify the levy of house-tax at an excessive rate
for all these years? _ :

(d) If the assessment was not_excessive, how do Government justify the
order of the Rent Controller?

(c) Is he aware that the house-owners in this erea are mostly middle class
pecple who have been hit hard by this arbitrary decision of the Rent Controller?

(f) What rents are fixed by the Rent Controller for houses having approximate-
ly a similar residential accommodation near the Pusa Road in Qarol Bagh
Area. and in any other composite area in New Delhi?

(8) Is he aware that while controlling rents of houses in Calcutta, the
Berga! Government have allowed an increase of ten per cent. in rents over the
rents prevailing in 19417?

(h) Does he propose to allow a similar increase in rents in New Delhi? If
mot, why?

The Honourable Dr. B. R. Ambedkar: (a) (i). There are several different
classes of tenements in the Babar Road Area carrying different rents. The
Tent of Rs. 42-8-0 is for one class tenements only.

{i1) Yes. ’

~(b) The rents !e fixed under clause 8 of the Delhi House Rent Control
Order,, 1939, under which the Rent Controller has to fix the fair rent of a
bouse having regard to the prevailing rates of remts for the same or similar”
accommodation in similar circumstances during the twelve months prior to the

1st September, 1089. )

(cl This is not a matter for Government. _

(d) In view of the reply to part (b) above, the question does not arise.

(e) "Yes, but Government have nc reason to believe.that the house-owners
have been hit hard. ’

(f. There are wun bouses in Qarol Bagh having the same or similar
accommodation.



(g) 1 have no official information on the point.
(h) No, Government do pot see any. justification for it.

° Sardar Sant Singh: Will the Honourable Member make inquiries as to the-
difference in rental value assessed by the New Delhi Municipal Committes and
the rent which is ailow:d to the owner and see that some justice is done to-
the landlords and the rents are increased? A

The Honourable Dr. B. R. Ambedkar: 1 cannot do that, because the fair-
rent is tixed by the officer. There is no reason to suppose that his judgment
is in any way misearried by any circumstances which he ought not to take:
into account. .

FisaNG INDUSTRY IN THE SIND Sga Coasr.

133. *Seth Yusuf Abdoola Haroon: Will the Honourable the Commerce-
Member be pleased to state:

(a) the number of small fishing ports on the Sind Sea Coast line;

(b) the total population of fishermen residing and dependent on the Fish:
Industry in all such ports, including the Karachi Port; '

(¢) the total quantity of cured and preserved dry selted fish and fisi
manure exported from Karachi to Ceylon and other ports in Imdia and abroad:
in each year from 1939 onwards; and ) 3

(d) the total quantity of the duty free industrial coloured salt comsumed
by the Fish Industry in Sind in each year since 1939 to the 31st Murch, 19487

The Homourable Sir M. Asizul Huque: (s) and (b). Fisheries within terri-
torial waters being an exclusively Provincial subject, the Government of India.
are not in a position to furnish the desired information.

(c) and (d). The information asked for is not readily available.

PoST-WAR RECONSTRUCTION IN EDUCATION.

134. *Dr. 8ir Zla Uddin Ahmad: (a) Will the Becretary for Education,
Health and Lands please state if Government have drafted any scheme on the-
post-war reconstruction in education? If so, does he propose to lay the gcheme
on the table?2 .

(b) Does the Honourable Member contemplate appointing a special Com-
mittee for devising a scheme of reconstruction in educasion after the war?

Mr. J. D. Tyson: (a) A scheme is under prepsration. The Honourable:
Member's suggestion that, when ready, it should be laid on the table of the
House has been noted for consideration.

(b) No. There is already in existence a fully representative body called the-
Central Advisory Board of Education before which it is proposed to lay the:
scheme for consideration in the first instance.. -

Dr. Sir Zia Uddin Ahmad: 1Is the Honourable Member aware that the
progress of the work done by the Central Advisory Board is so slow that if this.
worl; is entrusted to them it will not be ready till ten years after the end of the-
war

Mr. J. D. Tyson: I think it is proposed to call a special meeting of the
Central Advisory Board with the idea that it would refer special aspects of this.
case to special committees. There is no reason, therefore, why the wusual
leisurely procedure should be followed.

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member please ask the
Central Advisory Board to present the report at least within two vears from now?

Mr. J. D. Tyson: I will pass on the request.

Mr. Muhammad Azhar Ali: Will the Honourable Member ‘tate whether the:
umiversities of India will be consulted on this scheme? '

Mr. J. D. Tyson: I will make a note of that suggestion.

Maulvi Muhammad Abdul Ghani: What are the special expert committees.
agpointed by the Central Advisorv Board?

Mr. J. D. Tyson: I shall require notice of that question.

Dr. 8Sir Zis Uddin Abhmad: Is it a fact that the Educational Commissioner
bas alrendy prepared a scheme. and if so, will the Honourable Member lay it
2n the table? .
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Mr. J. D. Tyson: No, Sir. [ said that the scheme is under preparation.

Sardar Sant 8ingh: What is the personnel of this advisory body?

Mr. J, D. Tyson: I should require notice of that; but 1 can suy briefly that
it has among its members the Education Minister or the Adviser in «3harge of
Education in all the provinces. Then there are representatives of this House
and from another place and a certain number of gentlemen from the States and
a certain number of non-officials. :

Dr. Sir Zia Uddin Ahmad: Is the Honourable Member aware that this
Advisory Committee meets only once a year and whenever there is some
business they appoint a sub-committee which takes two years to report, and
then they take another year to consider that report and in the fourth year it is
circulated among the provinces; and the process is so long that unless the matter
is simplified there is no chance of getting anything done there?

Mr. J. D. Tyson- [ think I have answered that before; it is intended to call
a special meeting of the Central Advisory Board of Education and to set up
committees which would immediately examine it.

ProHIBITION OF CONSTRUCTIONS INVOLVING USE OF CEMENT, STEEL AND TIMBER.

185. *Sir Abdul Halim @husnavi: (a) In view of the Government order
announced in some places by beat of drums prohibiting constructions of all
descriptions involving the use of cement, steel and timber, will the Honour-
able Member for Labour be pleased to state whether this order applies to
constructions which are nearing completion and do not require cement, steel
and teak wood?

(b) If the answer to (a) is in the negative, will the owners of such
premises be granted permission for making and fitting the ro;uisite panels for
doors and wood-sashes for windows out of mango wood and other materials
already in their possession, provided that the suthorities are aatistied sfter
verification that all the materials required are slready in their stock?

(c) If the answer to (b) is in the affirmative, do Governmegnt propose to
issue instructions to that effect to all provinces? If not, wall‘ all construc-
tions, irrespective of whether they involve the use of cement, eteel and
timber, be kept in abeyance now?

" The Honmourable Dr. B. R. Ambedkar: (a) to (¢). In order to curtail the
demand for labour and materials and to check inflationary tendencies. the
Government of India have asked the Provincial Governments to do what they
can to discourage the construction of buildings, ete., by local bodies and private
persons. These are general instructions and the Provincial Governments are at
liberty to give effect to them in whatever manner they consider suitable having
regard to the conditions prevailing in the Province. I would therefore suggest
that the Member approaches the Provincial Government whose orders he
desires to have clarified. ' .

- Mr. Lalchand Navalrai: May T know if these things have been prohibited
because they are being supplied for war purposes or thev have been prohibited
for some other reason? .

The Honourable Dr. B. R. Ambedkar: For war purposes. ‘

_ Sir Abdul Halim Ghuznavi: May I inform the Honourable Member that the
District Magistrate of Mathra has refused permission to an Honourable Member
of this House to complete his house. He wanted to put in only 22 panels of
mango wood and 22 panels for doors. That was the only thing to be done,
but the District Magistrate refused to give the permission.

Mr. Chairman (Syed Ghulam Bhik Nairang): That is a statement of facts -
and T;Qt & question. . :

¢ Honourable Dr. B. R. Ambedkar: I am clad to receive the information.

_ 8ir Abdul Nalim Ghuznavi: Is it a fact that the Commissioner of Agra
Division was approached in this connection and he said that if the gentleman
copcerqed could convince the District Magistrate that he -already had in his
possession the necessarv wood to complete the house, he would give him the
sanction. He convinced the District Magistrate that he had the necessary
wood in his possession and vet he refused to give him the permission.

B2
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Mr. Chairman (Syed Ghulsm Bhik Nairang): Agsin it is a statement and
nOtﬁrfllﬁécl’lghd Navalrai: Mayv I know if the half-completed houses or three-
fourths completed houses have also been prohibited from being built ? )

The Honourable Dr. B. R, Ambedkar: I have no information on the point.

Mr. Lalchand Navalrai: Have any exceptions been made in this matter?

The Honourable Dr. B. R. Ambedkar: We have given general instructions to
the provinces.

Mr. Lalchand Navalrai: They have not been given any discretion?

The Honourable Dr. B. R. Ambedkar: I am sure the discretion will be
exercised with due care. )

Mr. Lalchand Navalrai: Then the Central Government has not given any
instructions yet?

The Honourable Dr. B. R. Ambedkar: I cannot say at this stage.

MANUFACTURE AND DISTRIBUTION OF STANDARD CLOTH.

136. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable Member for
Industries and Civil Supplies be pleased to give an aecount of the progress
made in the manufacture and distribution of standard cloth during the last
six months?

(b) Does he propose to exhibit specimen of standard cloth with their
prices in one of the rooms of the Council House during the Session of the
Assembly ?

The Honourable Sir M. Azizul Huque: (a) As I said in reply to a
question on the 28tk cf July, the total quantity of Standard Cloth actually
despatched to Provinces and States as at 25th July was 28'6 million_yards.

(b) Specimens of Standard Cloth with prices are on exhibition in my room.

Maulvi Muhammad Abdul Ghani: May T know the quantity of special cloth
sent to Bihar?

The Honourable Sir M. Azizul Huque: I cannot say anything more

as to the actual quantitv, but we propose to send exactly according to the
population figure of the different provinces.

WHEAT AND RiICE PRICES.

) 137. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the ¥ood Member
be pleased to lay oa the table a statement giving the price index of rice st
import centres in the months of April, May, June and July?

(b) What were ‘e prices of wheat at Hapur, Chandausi, Lyallpur, Bahawal-
pur and Bombay on the 20th July, 19437

The Honourable 8ir M. Azizul Huque: (a) and (b). Two state-
ments are placed on the table—one giving the wholesale prices of rice prevailing
in important centres during the months April to July 1948 and the other the

wholesale prices of wheat on the 20th of July 1943 at the centres named by the
Honourable Member.

Statement showing the index numbers of monthly wholesale prices of rice as far as available.
(Base : August and September 1939-100)

. Up to 2nd
Name of centres. April 1043. May 1943. June 1943. week of July

1943

Bombea; . . . . . . 289 321 321 358
Ciasfemi o, - o moo@m W
i C. P. and Berar) . . . 340
‘3".1{.’" ( Lo ) L. 386 597 542 569
Coconada (Madras) . . . 211 232 250 261
Berwada (Madras) . . . . 198 206 216 219
Cuttack (Orissa) . . . . . 144 144 211 244
Lerkana (Sind) . . . . . 179 179 243 243

* Taken from the statement issued by the Economic Adviser's office. (Kalama ordinary).
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Statement showing the wholesale prices of wheat prevailing in the following stations on the 20t/

July, 1943.
' (In rupees per mound.) .
Rs. A. P. Rs. A. P.
Hapur - . . . . . 14 1 0 Bahawalpur . Not
Chandausi . . . . 14 6 9 available.
Lyallpur . . . .10 0 0 Bombay . . 13 1

Statement showing the wholesale 4pr‘icea of Rize (Coarse) prevailing in important Centres during
‘ the months April 1943 to mid-July 1943. .
. (In rupees. per maund.)

Name of Centre. Name of Province. April 1043. May 1943. June 1943. July 1943.

Rs. o. . Rs.a. P Rs. A. . Rs. a. p.
Bombay . Bombay . . 8 11 10 0 6 3 10 5 3 11 8 0
Nagpur . C.P.and Berar . 12 0 0 17 2 0 1912 0 19 6 0
Raipur . . Do. . 8 6 O 8 8 0 8 8 0 8 8 0
Calcutta * Bengal . 2114 0 30 0 0 30 0 0 30 0 0
{24-Parganas). -
Midnapur . Do. . . 20 8 0 27 8 0* 30 8 0 28 8 0
Dinajpur . Do. . e . 2012 0 29 4 O 28 8 0 30 0 0
Chandpur Do. "' . . 2616 O 300 0 30 3 0 3110 ¢
(Puranbazar). ‘ ‘ : ,
thi . . . Delhi . . 14 4 0 2 0 0 20 0 0 21 0 O
Cuttack . . Orissa . . 6 8 0 6 8 0 9 8 0 11 0 0
Mercara . . Coorg . . 800 800 9 8 0 9 8 0
Purnea . . Bihar . . 18 0 0 19 0 0 23 0 0 22 0 0 -
Darbhanga - Do. . . 9 3 0 1011 0 24 0 O 24 0 O
Coconada Madras 76 5 8 2 & 812 8 9 2 6
Bezwada Do 71 1 8 0 5 8 510 8 8 6
Larkanat . . 8ind . . . 6°4 0 6 4 0 8 8.0 8§ 8 0
Khari-Lakhimpur . U. P. . . 12 0 0 16 0 0 16 0 0 16 0 0

STATEMENT MADE BY SECRETARY OF STATE FoR INDIA IN THE Housk oF CommoNs
RE FooD SITUATION IN INDIA.

138. *Mr. K. O. Neogy: (a) With reference to the stgtement made by the
Secretary of State for India in the House of Commons, as teported in the
Reuter’s message, dated the 14th July, to the effect that the present ditficult
situation in India was due to the widespread tendency of cultivators to with-
hold foodgrains from the market, and to larger consumption per head as & rerult
of the increased family income, etec., will the Honoursble Member for Food
be pleased to state whether this statement is based upon any authoritative
information in the possession of the Government of India in respect of each
province ?

(b) What is the proportion of cultivators in each Province, according to
the information of (Government, who cultivate what are known as economie
holdings, and what proportion of them are in a position to withhold their
agricultural produce such as foodgrains, being surplus to their own family re-
quirements, from the market?

.. (¢) What proportion of families in each Province has according to the
::ic;;xgxa;ml}ﬁhof SGovemment benefited from an ‘‘increased family income'’ as
G by the Secretar . . i .
suntgi);i?[n) of oo tary of State, 8o a8 to- be able to go in for a larger con-
f the above statement is based on the facts supplied by the Govern-
ment?hOf bil!‘;flha, or the individual Provincial Govemmentsl,)pis it pgoposed to lay
g(?ncl ugions Za;’h?)e l'edl;gl;:; ?of any enquiry from which the above mentioned

(e) Is the Honourable Member aware of a statement. made by Mr
g“h,":"‘:’:rd% Minister in charge of Civil Supplies, Bengal, in the yI:"»engal
hesiprc'i'a Wgﬁ As’s,embl.y, ‘on the 12th July last, with reference to an "‘anti-
aﬁ thmg ve’' which was confined in itg operation to all the rural arcas and

e towns of Bengal, excluding the city of Calcutta and the town of

* Joshi rice. 't Retail price.
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Howrah, to the effect that practically in all places and districts deficits had
been reported as & result of the aforesaid drive? Has thig fact been reported
to the Secretary of State for India in order to enable him to correct his
aforesaid statement, so far at least as Bengal is concerned?

The Honourable Sir M. Azizul Huque: (a) The statement is based on reports
received from time to time from Provincial Governments.

(b) The information is not readily _available. )

(¢) Government have no information as to the exact proportion but, as the
Honourable Member is no doubt aware, prices of foodstuffs have risen and war
conditions have led to considerable increase in employment in all classes of
the community in consequence of which the money income of producers has
mcreased.

(d) No special enquiry was made. .

(e) Yes. The general position in Bengal has been reported to the Secretary
of State. :

Mr. K. 0. Neogy: With reference to the Honourable Member’s answer to
part (b) of the question, may 1 know whether his attention has been drawn
to a statement made in a book called ‘“The man behind the plough’ by M.
Azizul Huque, ex-Speaker, Bengal Legislative Assembly and Vice-Chancellor,
Calcutta University? He goes into very great details and then he states on
pege 195:

‘“The conclusion is irresistible that the ordinary Bengal peasant is in possession of &
holding which is definitely uneconomic.” '

The Honourable Sir M. Azizul Hugue: Sir, I do not understand the rele-
vancy of that question to part (b).

_ Mr. K. C. Neogy: When the Honourable Member gave the reply to part (b),
did he have an opportunity of remembering what was written in that book hy
his name-sake? '

The Honmourable Sir M. Asizul Hugue: I think I did remember but I
thought that my friend required much later informdtion than what that
book presented and he wanted information with reference to the present condi-
tions. It is only from that point of view that answer is given. But if the ex-
Spesker of the Bengal Legislative Assembly again writes on that subject this
year, T will certainly get an edition of that book.

Mr. K. 0. Neogy: Do I take it that he takes that statement to be correct
so far as Bengal is concerned?

‘The Honourable Sir M. Azizul Huque: It was correct according to his
information available at that time and in those conditions.

Mr. K. 0. Neogy: Has he any reason to suppose since he has assumed office
that the statement made.in that book was not quite accurate and needs revision
in the next edition?

The Honourable Sir M. Azizul Huque: Certainly T feel there is much in
that book which requires revision.

Mr, K. 0. Neogy: Meunwhile, will the Government of India draw the atten-
tion of the Secretary of Btate to this particular statement in this book?

‘The Honourable Sir M. Axizul Huque: I do not understand the relevancy
of this question.

Sardar Sant 8ingh: With reference to part (a) of the question, may 1 ask
the Honourable Mewber if it is a fact that Sir Chotu Ram, & Minister of the
Punjab, in a public meeting at Lyallpur openly exhorted the cultivators not to
bring their stocks to the market against the orders of the Government of Indiu?

The Honourable Sir M. Azizul Huque: I have no official information on the
subject. _ :

Sardar Sant Singh: Was this matter talked in the Food Conference which
the Honourable Member had some days ago? _ :

The Honourable Sir M. Aszizul Hugue: I should like to have more specifie
question to be put
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Sardar Sant Singh: The more specific question is that 8ir Chotu Ram,
‘while speaking . . .. ..

Mr. Ohairman (Syed Ghulam Bhik Nairang): The Honourable Member has
.asked for notice of that question.

Mr. XK. 0. Neogy: May I have one more question with reference tu part
(e)- My question was whether a particular statement made by the Minister in
-charge of Civil Bupplies had been reported to the Secretary of State. The
answer, as far as I can recollect, was that the general position is being reported
to the Secretary of State. My question is specific as to whether this pariicular
-staternent has been reported to the Secretary df State so that he may be more
careful in making propagandist statements in the House of Commons hereafter?

The Honourable Sir M. Asziznl Huque: T believe the Honourable Member
‘is referring to the statement of Mr. Suhrawardy on the 12th July. I
do not think it is the practice to refer to the Seéretary of State the different
-statements that are made in the different provinces, but from time 1o time
information of a general character is being sent.

Mr. K. 0. Neogy: In answer to the first part of my question the Honourable
Member stated that the statement made by the Secretary of State is based
upon reports of the Provincial Governments from time to time. Now, the
question arises in this way. Has this very important statement made by the
responsible Minister in Bengal been brought to the notice of the Secretary of
‘State because it definitely goes against the statement made by the Secretary
-of State on this very subject?

The  Honourable 8ir M. Azigul Huque: As I said, no individual statement
of a Minister is ordinarily reported to the Becretary of State.

Mr. Ohairman (Syed Ghulam Bhik Nairsng): Next question.

REPORTS RE DEATHS FROM STARVATION, ETC., IN BENGAL.

139. *Mr. K. O. Neogy: (a) Has the attention of the Honourable the Food-
Member been drawn to—

(i) the [Parliamentary Secretary’s statement in the Orissa Legislative
Assembly on the 8rd July last that ‘there had been cases of death due to
starvation in the province’’; . ' )

(ii) the telegrams from Pleaders’ and Muktars’ Bars of Bhola in the district
of Backergunge in Bengal to the Press (published in the Calcutta newspapers
on the .10th July) that ‘‘many deaths from starvation in Bhola Sub-Division.
Numbers increasing daily; situation extremely critical’’;

(iii) Khan Bahadur Abdul Wahed. Khan's statement in the Bengal Legis-
lative Assembly on the 18th July that ‘it was a fact that girls and women
were being taken to Patuakhali side for being sold. Not few were eating
'unedibles and meat of dead cows’’; and . '

(iv) Mr. Kiran Sanker Roy’s statement in the Bengal Legislative Assembly
on the 14th July that ‘‘People sold their utensils, cattle and even were now
prepared to sell away their children. They had starved and were now dying”’? *
_ (b) Do the Government of India propose to hold enquiries, or to ask the
Provincial Governments concerned to make enquiries, to satisfv themselves
-about the accuracy or otherwise of these reports? Is the Secretary of State's
attention being drawn to these reports?

The Honourable Sir M. Azizul Huque: (a) Yes.

(b) It is understood that the Orissa Government have already made some
-enquiries and that further enquiries will be made.. The Government >f Bengal
have also instituted enquiries to verify the accuracy of the reports. The Sec-
retary of Statf:, is kept regularly informed of the situation and if the veracity of
these reports is established he will certainly be informed.

Mr. K. 0. Neogy: Is it a fact that censorship is being exercised on the
publication of news of thig character in the press?.

The Honourable Sir M. Axixul Huque: I do not think that is & question
which I can answer. .
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Mr. K. O. Neogy: Is the Honourable Member in possession of all the reports.
regarding deaths from starvation in Bengal, Orissa and other provinces? Is he
expected to be kept regulurly informed by the provincial authorities in this.
particular 1uatter? :

The Honourable Sir M, Azizul Huque: I cannot say that the Government
of India is in pobsession of all the reports on the subject; so many of
them appear in so many places. Whenever there is a question, we make en-
quiry from the Provincial Governments and are informed of the situation.
Otherwise the general situation is fairly well known. '

Mr. K. O. Neogy: Is the matter not of sufficient importance to merit a
sort of general instruction being issued from the Government of India that all
reports regarding deaths from starvation which may happen in any part of the
country should be reported promptly to the Government of India?

The Honourable Sir M. Azizul Huque: I will consider that suggestion.
Nou doubt, if the matter is really of such a character as it should be com-
municated to the Government of India, then the Provincial Governments will
no doubt do so. ‘ .

Mr. K. 0. Neogy: Is the Honourable Member aware of very many other
reports of such incidents that have appeared in the Préss since I gave notice of’
this question? - Is he aware of a statement that appeared very recently that on
a gingle day 27 dead bodies were taken out from the pavements of Calcutta by
one single philanthropic body not to mention of the activities of other philan-
thropie bodies? '

The Honourable Sir M. Azizul Huque: I have seen the reports.

Mr. Lalchand Navalrai: May I ask the Honourable Member whether the
conditions in Bengal and Bihar have reached the famine situation?

The Honourable Sir M. Axizul Huque: I think T will not be able to answer
such general questions. 1 certainly propose to give a survey of the whole-
situation during the food debate.

Sardar Sant Singh: Can the Honourable Member give the House an assur--
ance that food grains will be rushed to Bengal and the affected areas before
the Food debate takes place in this House?

The Homourable Sir M. Axizul Huque: We are trying our level best
in the matter not merely to Bengal but to every part of India which is in need.
But there are a great many limiting factors which it is impossible for me to-
discuss in reply to a question and which I propose to say during the food debate.
With all good wishes, you cannot do as much as: you can. For example, just
at the time when we arranged to send 120 weggons of wheat a day from the:
Punjab, the Damodar floods came and the railway lines were breached; just
at the time when two ships were loaded, one went wrong and had to be sent
to port. Factors like these are there.

Mr. Lalchand Navalrai: Are not the conditions in Bengal and Bihar worse:
than in other places?

Mr. Chairman (Syed Ghulam Bhik Nairang): Questions like these should

* stand over till the Food debate. ,

Dr. Sir Zia Uddin Ahmad: Ts the Honourable Member prepared Lo enquire-
of every person about the stock in his possession, and is he prepared to pro-
mulgate an ordinance forcing these people to send out foodstuffa?

Mr. Chairman (Syed Ghulam Bhik Nairang): That does not lie within the:
four corners of this question.

Tae “ EMERGBNCY PLAN "’ RE SUPPLY oF RICE TOo BENGAL.

140. *Mr. K. O. Neogy: (a) Has the attention of the Honourable Member-
for Food been drawn to the followlng statement made bv Mr. Suhrawardy,
Minister in charge of Civil Supplies, Bengal, in the Bengal Legislative Assem--
bly on the 14th July, when replving to a debate on the food position:

' ““The Government of India found itself unable even to send rice according
to the emergency plam, and although it has sent us wheat and wheat products.
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continuously from the Punjab, it always fell short of the programme on the.
busis of which I had organised the distribution of food within Bengal’'?

(b) Does the Honourable Member propose to make a detailed statement.
giving statistical figures and explaining what is referred to by Mr. Suhrawardy
as the ‘‘emergency plan’’, and to what extent was it carried out so far as the:
Government of India was concerned, and to what extent did the actual action
taken by the Government of India fall short of the programme as stated by
Mr. Suhrawardy? '

(c) When was the ‘‘emergency plan’’ drawn up, what was expected to be
its duration, and to what factors was the failure fo implement it due?

(d) With reference to the statement made by Mujor General Wood at a.
Fress Conference in Caléutta, on the 13th May, last, that foodgrains including
rice and its substitutes, wheat and grams, to the extent of 793,000 tons werc
“‘being provided by the Central Government'’ was this programmme in any way
connected with the emergency plan referred to above? How much of this.
quantity has been actually supplied by the Central Government since the state-
ment was made? "

The Honourable Sir M. Azizul Huque: (a) Yes.

(b) and ' (c). In order to cover the period after the removal of restrictions.
ci the movement of foodgrains in the Eastern Region until supplies should
‘move freely intc Bengal from neighbouring provinces, emergency arrangements
were made by the Government of India last May for the desputch to Bengal of
foodgrains between 80,000 and 40,000 tons from areas outside the Eastern
Region, over a period of about a month. 27,000 tons were despatched including
14,155 tons of rice. The plan was not fully implemented owing to the inability
of local Governments to procure the required amounts in time.

(d) No Sir; 89,968 tons has so far been delivered to Bengal out of the hasic-
plan quota.

FreE TRADE PoLICY AND AN ‘° ANTI-HOARDING ’ DRIVE IN BENGAL AS REGARDS:
FooDGRAINS.

141. *Mr. K. 0. Neogy: (s) Will the Honourable Member for Food be
pleased to refer to the Press Communiqué, dated the 17th May, 1943, in which
it was announced that all restrictions on'the free trade of foodgrains in Bengal,
Bihar, Orissa and Eastern States, excluding eertain areas in the Eastern States.
and Assam, were removed? . '

(b) What were the specific areas in Assam and the Eastern States which
were excluded from the operation of this decision, and what were the reasous.
for such exclusion in each case?

(c) Is it a fact that the Government of India absolved themselves of the:
responsibility for sending supplies to Bengal as a concomitant of the introduc-
tion of ‘‘free trade’’ within' the ‘‘Eastern Zone''?

(d) Is it a fact that the undertaking of an ‘‘anti-hoarding’’ drive in Bengal
by the Government of Bengal was a condition implicit in the new ‘‘free trade”
policy? 1If so, was it understood by the Government of India that the city of
Caloutta and the town of Howrah would be excluded from the operation of the
anti-hoarding drive, and, if so, what were the reasons for excluding Calcutta
and Howrah from the scope of this action?

(e) Has the attention of the Honourable Member been drawn to the allegations.
madp b}f the non-official members in the course of a recent debate in the Bengal
Legislative Assembly that, as a result of the exclusion of Calcutta and Howrah
from the scope of the ‘‘anti-hoarding drive’’, cofisidesakle quantities of rice-
were purchased in the districts by. the licensed whole-sale dealers from Calcutta
and Howrah and removed to these two places?

(f) What are the reasons for deciding upon a reversal of the aforesaid ‘‘free:
trade’’ policy in the ‘‘Eastern Zone’'’' as announced:at the Food Conference:
8t Delhi on the 8th July last?
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(8) Has the desire of the Honouruble Member, s expressed in his speech
at the ¥ood Conference on the 8th July last, that the Government of Bengal
will, without further delay, take u similar ‘‘anti-hoarding’’ drive in.unearthmg
the hoards of foodgrains in the greater Calcpfta area’ been carried into effect?
(b) In what sense has the ‘‘unti-hourding’’ drive been ‘‘an unquestioned
success’’ as stated by the Honourable Member, at the ¥ood Cenference on the
8th July? Are Government fully aware of the results of the drive? =

(i) What was the effect of the operation of the aforesaid ‘‘free trade’" policy
on prices and supplies of foodgrains in the provinces of Orissa, Bihar .and
Assam and the Eastern States, separately, and has any complaint been received
from these Provinces and States regarding the practical operation of the said
“‘free trade’’ policy? ' o _

(j) Have Government any information regarding the rise in the prices of
foodgrains in these Provinces and States, week by week, since the‘mtroductxon
of the ‘‘free trade’’ policy? Ay ,

(k) What quantities of foodgrains did actuslly move into Bengal from these
Provinces and States as a result of the ‘‘free trade’’ during the total period of
its operation?

The Honourable Sir M. Azxizul Huque: (a) Yes.

(b) The Assam Valley and the States of Kanker, Bastar, Patna, Kalahandi,
Nandgaon, Khairagarh, Chhuikhadan and Kawerdha. The former was exclud-
ed oe its surpluses were already earmarked intended to be acquired for the
requirements of the Defence Services and tea garden labour and latter for
geographical reasons. | '

{c) Yes, to the extent that Bengal was to receive supplies from the Eastern
RBegion, but special supplies were arranged from outside the Region for a limited
period. ° ‘

(d) The answer to the first part of the question is in the affirmative. We
understand a simultaneous drive throughout Bengal including Caleutta and
Howrah could not be undertaken owing to shortage of necessary stafl.

(e) Yes. _ :

(f) The decision was in accordance with the recommendations of the Con-
ference which have been accepted by the Govermment of. India.

(g) It is understood that the drive in the greater Calcutta area will be
started very shortly and preliminary steps to ring off the areas concerned have
already been taken. R

(b) It is understood that as a result of the drive stocks of foodgrains to the
extent of 80 lakhs of maunds have been set free.

(i) Prices rose in those areas and occasioned some protests from the Gov-
ernments concerned.

() Yes.
(k) Full information is not yet available.

Mr. XK. 0. Neogy: With reference to part (d), is the Honourable Member
aware that in making a statement at the Press conference, the Honourable
Minister in charge, Bengal, stated that the reason why Calcutta and Howrah
would be for the present left out of the scheme was that these two places were
trading centres and that they do not wish to kill trade because trading ought to
go on? ' . ’ :

The Honourable Sir M. Azizul Huque: T am not aware. But that is what
we- understood when we made enquiries. ,

Mr. K. 0. Neogy: With regard to the statement made by the Honourable
Member that certain areas were excluded from "the operation of this particular
scheme on the ground-that their surplus stocks were earmarked for defence
purposes and for supply to tea garden labourers, do T take it that the policy
of the Government at the present moment is to treat the requirements of tea
‘gardens on the same footing as the requirements for the purpose of war?

" The Honourable Sir M. Azizxul Huque: T think, the conelusion which the
. Honourable Member.is taking is quite wrong.
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Mr, K. 0. Neogy: Because the Honournble Member coupled these two; I
want a statement on this point? :

The Honourable Sir M. Azizul Huque: Sometimes members from .two

-different parties sit side by side. ‘

Mr. Abdur Rasheed Ohoudhury: Is it a fact that the restrictions removed
have since been restored?

The Honourable Sir M. Azizul Huque: I think so.

Mr. Abdur Rasheed Choudhury: What is the reason?

The Honourable Sir M. Azizul Huque: It is very difficult for me to give an

-explanation of the reasons in the course of a reply.
¢ Basto QuoTas’ A8 REGARDS FOODGRAINS OF DIFFERENT DEFICIT PROVINCES
AND STATES.

142. *Mr, K. 0. Neogy: (a) With reference to the statement made by the
Honourable Member for Food at the Food Conference on the 8th July last to
the effect that deficit Provinces and States would be free within the limits of
their ' ‘basic quota’’ to make direct approach to the surplus areas for the purchase
of foodgrains and wherever possible to make direct transport arrangements, will
he be pleased to make a statement showing the ‘‘basic quotas’ in respect of the
different deficit Provinces and States, explaining the considerations on which the
said ‘‘basic quota’’ has been fixed in each case?

(h) 1s the Honourable Member aware of a statement made in the Bengal
Counci! (Upper House) by the Minister for Agriculture on the 24th February,
1943, that the deficit in foodgrains for the current year.in Bengal as then esti-
mated was 2,828,000 tons, and of another statement made by & Parliameuntary

Secretary of the Bengal Government in the said Counecil on the 15th July last

thut the extent of the shortage was estimated at 25 to 80 per cent. of the
-annual output which amounted to 20 to 24 lakhs of tons? 1s the quota for Bengal
based on these estimates? . '

The Honourable Sir M. Aszizul Huque: (a) It 18 not.in the public interest
to give the figures of the basic quotas. 'ghe quotas have been fixed
on a consideration of the availability of supplies and the requirements stated
by each deficit area. ,

(b) I am aware of the statements referred to by the Honourable Member.
The basis on which the quota for Bengal has been fixed has been explained in
answer to the first part of the Honourable Member's question.

. AUTHORITY GRANTED TO PROVINCIAL GOVERNMENTS FOR FIXING AMOUNTS oF Foop
GRAINS WHICH COULD BE STORED BY LABOUR EMPLOYERS.

+148. *Mr. K. O. Neogy: (a) Will the Honourable Member for Food please
state what the disability had been of the Provincial Governments in the matter of
fixing amounts of foodgrains which could be stored by the. employers of labour
for supply to their workmen which had to be removed by the recent amendment
to the Foodgrains Control Order? Had such disebility been connected in any
way with the condition referred to by Mr. Justice Braund, Regional Cominis-
sioner for the Eastern Zone, in his broadcast of the 8th April that Proviucial
(:‘roxferm,nents “were to see that essential services necessary to win the war for
Indin" were kept going’’, or with the special ‘‘needs of Caleutta’ to vshich
reference was made in the Secretary of State’s statement in the House of (om-
mous on the 14th July?

(b) Is the authority granted to Provineial Governments for the aforesaid
ﬁ‘xut,lon needed as a preliminary to the initiation of the “‘anti-hoarding’’ drive in
Calcutta and Howrah where, according to the allegations made by.the several non-
official members in the course of the recent food debate in the Bengal Legisla-
ture, }arge stocks have been accumulated by certain powerful linterssts, such as
British employers of labour, and certain other favoured individuals? Is the
order vecently Dpassed'by the Regional Commissioner, Eastern Region, prohibit-

ing export of rice, paddy, dals, wheat and wheat productsfrom Calcutta and the
Industrial area, except under permits, intended as a long-term arrangement or

t Answer to this question laid on the table, the questioner having exhausted his quota.
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only us a temporary measure for the period of the anti-hoarding drive in
Caleutta? .

The Honourable Sir M. Az.zul Huque: (a) Before the recent uiéndmient.
of the Foodgrains Control Order employers were not required to take
out licenses for the storage of foodgrains or to subwmiit returns. In the
absence of such a provision, proper control over and information about such
. st9cks would be difficult to secure. This umendment had been under consider-
ation for some time on general grounds and had nothing to do with the condi-
tion referred to by Mr. Justice Braund or to the special needs of Calcutta,

(b) The answer « to the first part of this sub-paragraph is in the negative,
though the powérs now available to the Provincial Government would un-
doubtedly facilitate the anti-hoarding drive. As regards the Regional Com-
missioner's order referred to, 1t is not directly concerned. with the anti-hoirding
drive, and, having been necessitated by the difficult supply position in Calcutta
is likely to continue in.full as long as the supply position does not improve
substantially.

CosT OF RAISING BUILDINGS IN NEW DELHI AND SIMLA CONNECTED WITH WAR
ACTIVITIES. .

144. *Sardar Sant Singh: Will the Honourable the Labour Member please
state the total cost incurred by the Government of India in raising buildings im
New: Delhi ard Simla, separately, connected with the War activities since
September 1939? Was'any expense incurred on behalf of Americans? If so,
how much, and who met it? '

The Honourable Dr. B. R. Ambedkar: The-following expenditure had been.
incurred up to the end of March 1943:

(i) New Delhi—Rs. 1,55,14,629.

(ii) Simla—Rs. 24,65,187.

(iii) On behalf of Americans—Rs. 88,47,916.

(This has been debited to Defence Services Estimates under Reciprocal
Lease/Lend arrangements.) . ’

Maulana Zatar Ali Khan: May I know if after the war all fhese temporary-
buildings will be demolished ? :

' The Honourable Dr. B. B. Ambedkar: Yes.

Sardar Sant Singh: Which Government meets the expenditure 'of’
Rs. 88,47,916 on Americans? ) ’

The Honourable Dr. B. R. Ambedkar: The Government of India under
the reciprocal Lease/Lend arrangements.

Sardar Sant Singh: Will this expenditure on the taxpayers of India be later
on debited to the acetounts? ’

The Honourable Dr. B. R. Ambedkar: Notice.

Stxas 18 NEw PosTs CREATED IN THE COMMERCE, INDUSTRIES AND CIVIL SUPPLIES:
AND Foop DEPARTMENTS.

145. *Sardar Sant Singh: (a) Will the Honourable the Commerce Member
pleas> state the number, separately, of posts carrying salaries of Rs. 300 per
mensem and over in the Commerce, Industries and Civil Supplies and Food
Departments? _

(by How many new posts were created in these Departments since the begin-
ning of the war? How many Sikhs were employed on these posts? What is:
the. maximum salary paid to a 8ikh, and in what Department or Section of the
Department such maximum salary is paid? .

The Honourable Sir M. Azizul Huque: I lay on the table a statement.
furnishing the information asked for by the Honourable Member.

.

. /



Statement givi ticulars of poste ing salary o/" Rs. 300 per mensem and over, etc., in the
Doparm f;’('l ) Qommerce, (2) Industries and Cvil Supplies and (3) Food.

Industries Food Department ,
Commerce and Civil (Secretariat and
Department Supplies D. G. Food).
(Secretariat). Department . Directorate °*

’ (Secretariat).. Secretariat. General

) of Food.
Part (a) Posts ca ing minimum 24 18 13 68

ay of Rs. 300 and over. )

Palz'ty(b) (i) Number of new posts 164 136 133 415

created since the beginning of
War (Officers and Ministerial).
(i) Number of Sikhs employed on 19 6 7 16
mentioned in (b) (s). . .
) Mgﬁ::m monthly salary paid  Ras. 210 Rs. 262-8-0  Rs. 240 Re. 800
to . : —_—
* SikHS IN HIGH-SALARIED POSTS OF OERTAIN DEPARTMENTS.
t146. *Sardar Sant Bingh: (a) Will the Honourable the Leader of the House
please state the number of posts carrying salaries of Rs. 400 a month or over
in the Federal Court, Legislative Assembly Department, Political Department,
Becretariat of the Governor General (Personal), and Secretariat of the Governor
General (Reforms)? . \
(b) How many such posts are held by Sikhs, and what is the approximate
emoluments of each incumbent? .
The Honourable Sir Sultan Ahmed: The required information is as follows:
{3) Togmative Assembly Depariment . (@) 33. () 1. Pay R, 305 in the scale of
2 islative Asse: t . . . Pa . in the o
{2) Legislative mbly Departmen (a) ( Ri. P10 bhe

{3) Political Department . . . . (a) 24. (b)1. Pay Re. 400.
{4) Becretariat of the Governor General (a) 7. (b) Nd.

(Personal). -
{6) Secretariat of the Governor General (a) 3. (b) Nil.

(Reforms). '

TRAINING ON THE L. M. M. T. S. “ DUFFERIN ",

$147. *Sardar Sant Singh: (a) Will the Honourable the Commerce Member
please state when training on the IM.M.T.S. ‘‘Dufferin’’ was first started?

(b) Is it a fact that no particular educational qualifications were required
of the candidates for admission and that a written test was presgcribed?

(c) Is it a fact that the standard of such tests was generally that of Matri-
culation Examination of the Indian Universities? . '

(d) How many candidates admitted to the ship during the first three years
bhad passed- the Matriculation or an equivalent examination? ’

(e) Is it a fact that the Dufferin Passing Out Examination has been held
-equivalent to the Matriculation Examination 'of an Indian University? If so,
on what grounds? )

The Honourable Sir M. Axizul Huque: (a) Training on the I.M.M.T.S.
“‘Dufferin’’ was first started on the 1st December, 1927.

(b) and (c). Information is not readily available regarding the procedure
adopted in the case of the first admissions on the Training Ship but at present
the minimum standard of education required of candidates is three standards
below Matriculation and they are required to pass a qualifying examination
based on that standard.

(d) The information asked for is not readily available.

(e) The reply to the first portion is in the affirmative. As regards the
second portion, in view of the standard of education imparted and the number
of years of training, the Dufferin Passing Out Certificate has been recognised
as equivalent to the Matriculation or High School Examination.

TramNiNg oN THE I. M. M. T. S. “ DUFFERIN .
1148. *Sardar Sant Singh: (a) Will the Honourable the Commerce Member
please state the nuinber of Matriculates or those having passed an equivalent

tAnswer to this question laid on the table, the questioner having exhausted his quota.
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examination who were admitted to the LM.M.T.8. “'Dufferin’’ ‘during the last
years? How do these figures compare with those of the first three years of
thé ship? Is it a fact that the number of such candidates is on the increase?
What is the percentage of such candidates to the total admission? .

(b) 1s it a fact that training on the ship lasts for three years, and tha
after passing out the final examination a candidate is deemed to have passed
the Matriculation Examiunation? ) o

(c) Is it u fact that the standard of the books prescribed for training on
“Dufferin’’ is in most cases equivalent to those of the Intermediate Exami-
nation of the Indian Universities generally?

(d) Is it a fact that some of the books prescribed for academic subjects
have been or are prescribed for the Intermediate or B.A. Classes of certain
Universities?

(e) Is it not a fact that the standard books prescribed for the vocational sub-
ject is not lower than that of degree courses in similar or allied (¢.g., Mechani-
cal Engineering, etc.) subjects in the Indian Colleges? , )

(f) Have Government examined the question that the D'F.P.0.E. should be-
deemed equivalent to B.Se. of the Indiar Universities? If not, do Govern-
ment propose to examine this early, with a view to seeing that'the D.F.P.0.E.
is declared equivalent to the B.Se.? If not, why not?

(g) Are Government aware that by doing so they will have a better and
bigger field of selection for entry to the ship?

The Honourable Sir M. Azizul Huque: (a) The number of Matriculates.
who were admitted to the Training Ship ‘‘Dufferin’’ during the years 1941 to-
1943 are as under: 1941...... 14, 1942...... 10, 1943...... 14. _

The figures for the first three vears are not readily available and it is not
possible therefore to state whether the number of Matriculates is on the in-
crease. The percentage of such candidates to the total admission during the
years mentioned above was: 1941...... 25-45, 1942...... 1851, 1948......81'81.

(b) Yes. ' :

(c) to (e). The curriculum laid down_for the cadets on the Training Bhip
combines the requirements of the sea with those of the .Universities in India
up to the Matriculation standard only. The curriculum for the three years'
course is given on pages 36-40 of the Prospectus of the IL.M.M.T.S. “Dufferin”’,
a_copy of which is in the library of the Legislature. - :

(fy No. Specially because the qualifying examination is three standards.
below hgatric and the training on the ship lasts only for three vears.

(8) No. '

DESIRABILITY OF GRANTING SCHOLARSHIPS TO ALL ENGINEERING CADETS FROM
I. M. M. T. S. “ DUFPERIN ”.

1149. *Sardar 8ant 8ingh: (a) Will the Honourable the Commerce Member
please state whetner only the first fifteen Engineering Cadets from the
IM.M.T.8, ““Dufferin’’ are granted Government scholarship of Rs. 50 each
for the period of the three years! apprenticeship in workshops on sea-ports?

(b) Is it a fact that in the case of remaining cadets who do not receive any
gmvernment scholarship, the workshope pay only eight annas to Re. 1/2/- per

ay? - )

(c) Are Government aware that these rates are too low for one's living in
sea-port towns, particularly now on account of the rise in prices?

(d) Do Governmenl propose to grant scholarship to all the Engineering
Cadets who pass the D.F.P.O, Examination? If not, why not?

(e) Do Government propose to see that-all the cadets (Engineering and
Executive) get a living wage in accordance with their standard of living sn the
ship during their apprenticeship period as well?

The Honourable Sir M. Asizul Huque: (a) Yes.

(b) The workshops pay a small wage varying from 8 annas a day in the
first vear to about Rs. 1/8/- a day in the last year to all the apprentices,
whether they are scholarship holders or not.

'1' Answer to this question laid-on the table, the questioner having exhausted his quota.
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(¢) and (e). The wages paid by the workshops to the apprentices is a
inatter for settlement between the apprentices and the Shipping Compunies.

(d) Ine reply to the tirst portion is i the negative. The object of granting
"scholarsiups wul be defeated 1f the scholarships are to be uwarded to all.

" DEmoLITION 0oF MuUsLIM GRAVES oN Bairp Roap, NEw Drrmi.

150. *Maylvi Muhammad Abdul Ghani; (a) Will the Secretary for Educa-
tion, Health and Lands, please state whether the attention of the Government
of India has been drawn to an article published on page 4 of the Daily Payam,
of Delhi, dated the 24th May, 1943, regarding demolition or digging out of a
number of Muslim graves by a Hindu Contractor on the Baird Road, New
Delhi, near the temple of ‘Kali’? If so, what action has been taken by the-
Provincial or the Central. Government, and with what result?

(b) What is the number of graves so dug out? .

Mr. J. D. Tyson: (2) and (b). While the foundations for certain new
quarters were being dug up, graves were discovered by the workmen employed
by the Contractor, who is a Muslim and not « Hindu. The work was imme-
diately stopped under the orders of the senior officers of the Central Public.
Works Department and no graves have been dug out or demolished.

FAOCTORIES ADVERSELY AFFECTED BY THE FORMER STANDARD TIME.

t161. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Labour
Member please state which factories (and in which part of the country) were
adversely affected by tnhe former standard time which used to be observed in
India? : ' :
(b) What is the number of such factories, and what is the estimated amount.
of loss to those factories caused by the keeping up of the standard time?

(e) Do Government propose to consider the advisability of restoring the old:
standard time? If nci, why not?

The Honourable Dr. B. R. Ambédkar: (a) Government have no- inform-
ation that factqries in any part of India were adversely affected by the former.
standard time.

(b) Does not arise. a _
(¢) The reply to the first part is in the negative. The reasons for the ad--

vance of time have been explained by Government in a Press communiqué a
copy of which is laid on the table of the House. No grounds have been shown
for a restoration of the old standard time.

Press Communiqué,

The existence of two different standards of time in India is for purposes of defence-
vndesirable and since the 15th Maw this year a uniform standard time has been observed
throughout the country. In deciding what that standard should be the Government have-
had to consider on the one hand the convenience of that portion of India which lies.
to the West of meridian 824 and already enjoys sufficient daylight saving and on the.
other the requirements of the eastern Provinces where it is essential to avoid any
electricity overload due to overlap of factory demands with those of domestic, office and’
street lighting and where extra daylight may be needed to mitigate the effect of obscuration.
Since in the summer months there is an adequate margin of daylight in the eastern areas,
it was considered that hy an adjustment of office and factory: hours the requirements of
those areas during the summer could be adequately met if Standard Time were fixed at
54 hours ahead of Greenwich Mean Time throughout India and & uniform time was
i}ntroduced accordingly as from the 15th May. The Government of India undertook,
It(,“;cv“’ to consider the question of a further change before the winter season commenced.
, st" nl;Jw been decided .that to ensure the continuance of sufficient daylight in the-
1‘l;d_ex‘n Strovmces it is necessary to make such a change in the near future and that.
In z::nT' andard Time throughout the country should be 64 hours ahead of Greenwich
hee ; ime. The change will take effect from midnight of the 3lst August—I1st Septem-
“gv rom tfvhxlch date clocks will be advanced by one hour. It is fully realised that the-
d :nci o chks by one hour must inevitably cause some inconvenience to areas lvting
;zznvzni;l;leldg: 8& ‘l;:'xt it is believed that by an. adjustment of hours of work, this
new time no great diﬂiculetr;o'v!:'iel] ai)ned‘e::::'ie::‘.gsn the public bgcomeg accustomed to. the-

Home Department. )
New' Delni, the 3lst July 1842

tAnswer to this question laid on the table, the questioner being absent.



UNSTARRED QUESTIONS AND ANSWERS.
SHORTAGE OF RICE SUPPLY IN BENGAL.

27. Mr. K. 0. Neogy: Will the Honourable Member for Food be pleasea
to state when Government first realised that there was an actual or threatened
shortage of supply of rice for consumption in Bengal, and what quantities of
it were allowed to be exported from Bengal out of India after that date?

The Honourable Sir M. Azizul Huque: Bengal expressed inability to spare
any surplus of rice for other provinces at the first Food Conference
held in December 1942 as they feared that shortage might develop later in
the year but it was only at the beginning of March 1948 that the rice situation
in Bengal became difficult. Since that period there have been no exports of
rice from Bengal.

Farv v outpuTr OoF CosL.

28. Mr. K. O. Neogy: (a) Will the Honourable Member for Labour please
state if it is & fact that since January, 1948, the output of coal in British
India has gone down? If so, did Government make any enquiry about the
-reason for this fall in output,- and what practical steps do Government propose
to take to improve the situation?

(b) Is it & fact that the stock of coal was much less at vollieries in British
India on the 31st of May, 1948, than the stock that was reported to exist on
the 81st of December, 1942? If so, what are the reasons for such 2 ceterio-
.ration ?

(c) Is it a fact that sufficient number of wagons was not available between
the 1st of January, 1948, and 81st of May, 1948, even to carry away the
-raisings of that particular period? If so, what is the explanation for the
reduction in the stock?

(d) Is it a fact that about 30 collieries in the Kajora field in the Province
-of Bengal with & raising of approximately over ten lakhs of tons a year, are
going to be shut down for want of wagon facilities due to the military autho-
rities using the portion of the line serving these collieries, although it is possible
to carry the military goods from the Ondal Junction by the military lorries?

The Honourable Dr. B. R. Ambedkar: (a) No. The second part of the
+question does not arise.

(b) The stock figures reported to exist on the 81st December, 1942, are not
‘reliable. Improved methods of collecting figures of stocks have since been
introduced. It is believed that stocks have not deteriorated but increased
‘between 31st December, 1942, and 81st May, 1943.

(¢) Answer to the first part is in the affirmative. Answer to the second
‘part 18 in the negative.

(d) No. Kajora field is worked by several pilots. It is presumed thut the
-question refers particularly to the area worked by Okhra Nos. 1 and 2 Pilots.
Approximately 30 collieries are worked by these two Pilots. The capacity for
«coal of these two Pilote is 100 wagons which represents approximately 2,000
tons of coal per day or 7,20,000 tons per annum. Both these Pilots have been
:getting preferential supplies of wagons as they have large orders from B and A
Railway. With the wagon position as at present prevailing in the Bengal and
Bihar fields, it is extremely unlikely that even if the capucities of these Pilots
‘were increased the collieries would get more than 100 wagons a day. For the
Military Depot 20 wagons in the capacity of Okhra No.”’2 Pilots have been
provided, but as explained above this asrrangement is not likely to cause these
collieries to shut down. The Government of India are not aware whether the
military can carry goods from Ondal Junction by military lorries. ’

(1286 )
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RECENT IMPORTS OF WHEAT AND OTHER FOODGRAINS.

29, Mr. K. 8. Neogy: (a) With reference to the statement made by the
Secretary of State fov India in the House of Commons. as reported in Reuter’s
message, dated the 2lst January, 1943, to the effect that the question of
shipping wheat to India from overseas to tide over before the crop was avail-
able in April, was being urgently considered, will the Honourable Member for
Food be pleased to make a statement showing, month by month, the guanti.
ties of wheat or other foodgrains that may have been imported into India
from abroad since this statement was made, indicating the quantities thereof
supplied to the different Provinces?

(b) Wag any part of the abovementioned shipments diverted for miiitary
purposes or earmarked for being utilised in any particular manner?

(c) Has the attention of Government been drawn to a published Associated:
Press message, dated Karachi, the 11th June last, to the effect that some of
the wheat-ships from Australia that were unloaded at Bombay and Calcutta -
some time ago carried wheat for destinations beyond the shores of 1ndia,
that they were diverted to India in order to relieve the acute shortage of
food that these two cities were experiencing at the time, and that the horrowed
wheat had been returned by the Government of India to .those for whom,
it was originally intended, from the new crop?

(d) Is this report substantially correct? If so, what quantities were thus
returned, and to which countries? ,

(e) What were the detailed terms on which this arrangement was entered:

into with Australia or any other country conderned? '

The Honourable Sir M. Azizul Huque: (a) and (b). .It is not in the publio
interest to furnish this information. ,

(c) Yes.

(d) The report is not correct.

(e) Does not arise.

CoNcEssioNs re OiL REBSOURCES IN BRiTrsH INDI1A TO BRITISH OR AMERICAN FIRMS.

30. Mr. K. 0. Neogy: Will the Honourable Member for Labour be pleased
to refer to starred queption No. 441, dated the 30th March, 1943, and lay
on the table a statement giving the names of British or American firms tha
may have secured concessions (including exploration or prospecting licenrces)
in respect of the pctential oil sources in any part of British India together
with & summary of the principal terms and conditions thereof in each case?

The Honourable Dr. B. R. Ambedkar: The attention of the Honourable
Member is invited to the statement placed on the table of the House today

giving the information promised in answer to the supplementari i
No. 441, dated the 80th March, 1943. PP ‘68 on question

IMrorTS FROM AND EXPORTS T0 THE UNION OF SOUTH AFRICA OF CERTAIN ARTIOLES.

3l. Mr, K. 0, Neogy: Will the H v ~ )
pleased to furnish— gy e Honourable the Commerce Member be

(8) the available statistics of exports from India to the Union

A ; ] ) of Sout
Africa in respect of jute and gunny cloth, vegetable oils, paraffin wax, ‘i)l:'ol:
visions, rice (not in the husk), textilés and piece-goods, and other articles

for the years 1939.40, 1940-41, 1941-42 and 1942-43; and

(b) the available statistics of imports into India from the Uni
A : on of South
Africa In respect 4f barks for tanning and other articles for the above yeacl)'lsl?.

The Honourable Sir M A:i:ul'Huqu'r (8) and (b). A st i

s . . . tement showing
India’s exports to and imports fr he Unij triea. durt r
yosrs ending 1942.48 is laig Y ns th:m lfl : Tnion of South Afpca during the four
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Siatement showing India's export and import trades with the Union of South Africa during the four years ending with

1942-43, relating to certain rpecifisd artioles.

v

Quantity. Value (5. 000).
Articles. - % - - - —-——
1080-40. 1040-41, 194142, 1042-43. 1930-40. 1040-41.-1041-42, 104C-48.
Ezports thereto (Indinn merchandiss).
Jute— X
Raw . tons 100 12 20 4
Twist and yarn 1bs. (000) 580 fa78 1,680 657 1,22 1,47 3,33 1,68
factures— :
nvais yds. (000) 16 103 187 218 [} o6 92 1,18
Gunny bags Nos. (000) 38,406 86,918 53,251 79,659 1,48,63 127,88 1,76,45 £2,05,23
Gunny cloth yds. (000) 19,250 13,362 170,019 22,483 34,03 20,00 37,86 52,80
Rope and twine . owt. 7,488 4,808 5,302 12,663 1,68 1,10 1,37 348
Other kinds value 58, 3] 78 56
Vegetable, non-essential olls gals. (000) 206 643 1,216 543 5,98 15,23 28,16 28,45
“Paraffio wax . . . 347 1 . 8,07
Provisions and oilman’s 708 l#. .

s . . . valuo e [ ] 08 2,27 1,61
Rioe (not in the husk) . tona 81,498 24,208 4),103 8,615 38,88 84,48 70,80 16,48
Textiles other than ootton

pieoe-goods and Jute and

Jute manufacturcs . . Yalue 4,21 16,60 60,50 1,68,41
‘Other articles 66,11 76,21 2,08,48 470,71

Total exports valoa 3,083,790 3B,02,81 58849 10,84,99
Imports therafrom.

Barks for tanning owt, 008,231 058,238 065,229 718,708 44,38 44,28 46,48 51,96

All other articles value . e . : 16,12 33,42 77,39 1,735,082

Total imports value 60,60 77,86 1,23,87 2,24,07

SBTATEMENT LAID ON THE TABLE,

in
Mr,

&

Informaton pmmg

to supplemeniaries &0 starred question No, 441 asked
. Neogy onthe 30th March, 1943.

Licexces for EXpLORATION AND ScienTtirio ProspecTiNG OF PoreEnTtiAL Omnn Souroms.

I, Statement of mineral conceasiona (including exploratory and prospecting licences) granied
¢t 0 British and American firma in reapect of potential oil sovroes sn British India—N. B, (Returns

are atailable up to end of 1941.)

Date of

Grantee. Nature of grant. Term. commence- Looality.
. ment.
. A. PUNJAB,
1. The Attock Oil Co. . Mining lease 30 yms. 1-1-20
2. " " . Prospeoting licence . 1 yr. 25-7-40 ~
3. The Burma 0il Co. . " TR 2 ym, 27-11-39
B, ABBAM,
1. The Burma Qil Co. . " Prospecting licence 1 yr. 6-4-40 Bylhet and
enewal) . Kachar,
2. ” » . " " 2 yrs, 4-7-40 .Siban_gar Dis-
trict.
3. The Assam Oil Co. " .o 1 yr. 1940 Lakhimpur
District.
4. ' ” Mining leaze 30 yrs. 1938
1. Principal terms and eonditions:—Tne %roapaabing licences and mining leades
roentioned above were granted by the Punjab and Adsam Governments under their

ive rules, Information regarding the prinoipal terms and
Jeasos is not available and is being eollected.

oonditions of thess licences -



DECLARATIONS OF EXEMPTION AND NOTIFICATIONS UNDER THE
REGISTRATION OF FOREIGNERS ACT.

The Honourable Sir Reginald Maxwell (Home Member): 8ir, I lay on the
table a copy each of— ,
(n) the Declurations of Exemption: .
(i) No. 1/9/43-Poll(E), dated the 10th April, 1948;
ii) Nov 1/11/43-Poll(E), dated the 2ud March, 1943,
éiij) No. 1/12/48-Poll(E), dated the 26th March, 1943;
(iv) No. 1/12/43-Poll(E), dated the 16th April, 1943;
(v) No. 1/12/43-Poll(E), dated the 29th May, 1043;
(vi) No. 1/20/48-Poll(E), dated the 4th May, 1943;
(vii) No. 1/22/43-Poll(E), dated the 10th May, 1043;
(viii) No. 1/28/43-Poll(E), duted the 15th May, 1943; and
(ix) No. 1/26/43-Poll(E), dated the 11th June, 1943; and
(b) Notifications: "
(i) No. 1/17/43-Poll(E), dated the 1st May, 1948; .
(ii )No. 1/26/42-Poll(E), dated the 6th Muy, 1943; and
(iii) No. 1/80/43-Poll(E), dated the 7th- July, 1943.

No. 1/9/43-Political (E).

GoveaNMENT oF INDIA.
_HOME "DEPARTMENT.

Simla, the I10th April, 1943.
DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6"of the Registration of Foreigners
Act, 1830 (XVI of 1039), the Central Government is pleased to declare that the provisions
of the Registration of the Foreigners Rules, 1838, except rule 8, shall not apply to, or in
relation to, technical representatives and civil service employees of the American, Chinese,
Dutch, Free French or other Allied naval, military or air Forces in India who are sub-
ject to naval or military discipline and are in' possessign of a certificate in the form
prescribod ip the Schedule hereto annexed and issued by an officer of the appropriate
Forces not below the rank of Brigadier. o :

B. R. PANDEY,
Under Secretary to the Government of India.

ScaepuLe.
Certificate of eligibility for exemption from the provisions of the Registration Act, 1989
. This is to certify that Mr......................ooiiivvvnninnn, is a technical repreeéntativ;o/
civil service employee of the......... .......cocuuus...ne. Forces in India and is thereby entitled to

the benefit of the notification, No, 1/9/43-Political (E i i
by the Government of India in the H/méne Dgpla:gme(nt?’ dated the 10th April, 1043 u.‘u‘d

No. 1/11/43Political (E).
GOVERNMENT oF INDIA.
HOME DEPARTMENT.

Simla, the nd March, 1943,
. DECLARATION OF EXEMPTION,

In. evercize of the powers conferred by section 6 of the Registration of Foreigners
Act, 1930 (XVI: of 1959? the Central Government is pleased to declare that the provisions

’

of the Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of -

ruies 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not

{ox;lgne;ﬂ }:hall not apply to, or in relation to, Mr. L. Brooke-Edwards, representative in

hgldmt}?stt pz.gmted States Office of Lend Lease Administration, uo\long as he continues to
B. R. PANDEY,

for Joint Seeretary to the Government of India.

{ 289 ) c?
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No. 1/12/43-Political (E).
GoVERNMENT OF INDIA. .
HOME DEPARTMENT.

Simla, the 26th March, 1943
DECLARATION OF EXEMPTION, .

In exercise of the powers conlerred by section 6 of the Registration of Foreigners
Act, 1930 (XVI of 1938), the Central Government is pleased to declare that the provisions
of the Registration of Foreigners Rules, 1839, except rule 8 and such of the provisions of
rules, 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors shall not
appl{ to, or in relation to :

[ ) Mr. Frederick W. Kcker, Head of the United States' Lend-Lease Mission in Indis,
an

(2) Mr. Winthrop Brown, his assistant. :
B. R. PANDEY,

for Joint Secretary to the Government of India.

No. 1/12/43-Political (E).
GOVERNMENT orF INDIA.
HOME DEPARTMENT,

Simla, the 16th April, 1943.
DECLARATION OF EXEMPTION,

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1930 (XVI of 1838), the Central (lovernment is pleased to declare that the provisions
of the Registration of Foreigners Rules, 1839, except rule B and such of the provisions
of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are
not foreigners, shall not apply to, or in relation to, Messrs, Frank W. Fetter and Francis
R. Titcomb, members of the United Btates T.ase and Lend Mission, so long as they
remain in the mission.

B. R. PANDEY,

Under Secretury to the Government of India.

No. 1/12/43-Political (E).
GovErNMENT OF INDIA.
" HOME DEPARTMENT.

Simla, the 29th May, 19)3.
DECLARATION OF EXEMPTION, -

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1030 (XVI of 1038),-the Central Governmhent is pleased to declare that the prcvisions
of the Registration of Foreigners Rules, 1039, except rule 8 and such of the provisions of
riles 4, 151‘15 snd 16 as apply to, or in relation to, passengers and visitors who are not
foreigners, shall not apply to, or in relation to, Messrs. Milton Newman and Gilbert
Joned, Members of the United Btates Lend-Lesse Mission, so long as they remain in the
foission.

B. R. PANDEY,
- Under Secretary to the Govermment of India.
’ No. 1/20/43-Political (E). ’
GoverNuENT OoF INDIA.
" HOME DEPARTMENT.,

8imla, the jth May, 198,
DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Forei
Act, 1839 (XVI of 1930), the Central Government is pleased to doghrs' that the pmviﬁ?:nr:
of the istration of Foreigners Rules, 1839, except rule 8 and such of the provisions of
rles 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are
not foreigners shall not apply to, or in relation to. Miss Anne Logan Fouche, employed as a
cl:;k in the American Consulate at Bombay, so long as she ocontinues to hold Eer present.
post.

B. R. PANDEY,

Under Secretary to the Government of Indie.
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No. 1/22/43-Political (E).
GovERNMENT or INDIA.
HOME DEPARTMENT.

Simla, the 10th May, 1943. .

DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners
- Act, 1930 (XVI of 1939), the Central Government is pleased to declare that the provisions
of the Registration of Foreigners Rules, 1939, except rule-8 and such of the provisions of
Rules 4, %4, 15 and 16 as apply to, or in relation to, passengers and visitors who are
not  foreigners, . shall not apply to, or in relation to Mr.  Tung Tsung-
Shan (Michael Tung), third secretary to the Commissioner of China to India for so long
as he holds that post. '

B. R. PANDEY,

Under Secretary to the Government of India.

No. 1/23/43-Political (E).
GovERNMENT oF INDIA.
HOME DEPARTMENT.

Simla, the 15th May, 1948.

DECLARATION. OF EXEMPTION,

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1838 (XVI of 1938), the Ceniral Government is pleased to declare that the provisiona
of the Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of
rules 4, 14, 15, and 16 as apply to, or in relation to, passengers and_visitors who are not
foreigners, shall not apply to, or in rehtion to, Mr. Ben Schaberg, representative of tha
United States Lend-Lease Administration, so long as he remains in that Administration,

B. R. PANDEY,
Under Sécretary to the Government of India.

No. 1/26/43-Political (E).
GOVERNMENT OF INDIA. )
HOME DEPARTMENT.

Simla, the 11th June, 1948.

DECLARATION OF EXEMPTION.

In exercise of ‘the powers conferred by section 6 of the Registration of Foreigners
Act, 1038 (XVI of » the Central Government is plensed to d:cs]are that the provisions
of the Registration of Foreigners Rules, 1930, ‘except rule B and such of the provisions of
;ulag 4, 14, 16 and 16 as apply to, or in relation to passengers and visitors who are not
iormgner:.'lhailldpot‘apﬁly to, or in relation’ to, Mr. Alexander Nikitich Elshin, purchas-.
p!:_t”a'f:npo s:: ndia of the Union of Soviet Socialist ‘Republic so long as he remains in his

' . B. R. PANDEY,
Under Secretary to the Government of India.

Copy o tHE Home Drpartment NoriFiearron No. 1/17/43-PoriricAL (E), parep TEE lst
: : . May, 1043

In oxercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1930 (XVI of 1938), the Central Gover t is pl 1 to direct that the following
further amendment shall be made in the Declarations set out in the Registration of
Foreigners (Exemption) Order, 1939, namely :— o

For paragraph (e) of Declaration 3 of the said Declarations, the following paragraph
thall be substituted, namely :

‘‘(e} Any person of Asiatic birth who by any law for the time being in force is not
required to obtain a visa for the purpose of entering British India and who is a subject
of any State having sovereignty over any territory of which the boundaries are co-terminous
with the boundaries, external or internal, of Tndia: or,” - i
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Cory or tHx HoMr DeearTMBNT NoTIFiCATION No. 1/26/42-PorimicaL (E), pATED THE 6TH
May 1043,

In_exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1839 (XVI of 1939), and in supersession of the Declaration published with the noti-
feation of the Government of India in the Home Department No. 1/26/42-Political (E),
dated the 10th October 1942, the Central Government is pleased to direct that the follow-
ing further amendment shall be made in the Declarations.published with the notification
of.the Government of India in the Home Department, No. 21/32/39-Political, dated the
2lst June 1039, namely :—

In Declaration 3 of the said Declarations—

(1) in clause (e), the word ‘‘or” shall be omitted;

(2) after clause (f) the following clause shall be inserted, namely :—

“‘(g) any British subject who—' .

(1) has acquired British nationality by marriage or has been granted a certificate of
imgn.:ralim:iion as a British subject under any law for the time being in force in British
ndia, an

(ii) has been a British subject for not less than fifteen years, and

(iii) save when he has been a British subject for not less than twenty-five years, has
obtained from the Registration Officer a certificate to the effect that he has furnished a
statement of all visits made by him since the year 1926' to any foreign territory.

Provided that the Central Government may, by an order in writing served on any person,
direct that the exemption conferred by tyiis clause shall cease to extend to that person.

No. 1/30/43-Political (E).
GOVERNMENT . OF INDIA.
HOME DEPARTMENT.

Simla, the 7th July, 1948.

NOTIFICATION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners
Act, 1839 (XVI of 1850), and in supersession of the Declarations of the Government of
India "in the Home Department, No. 1/3/42-Political (E), dated the 12th June 1042, and
No. 1/9/43-Political (E), dated the 10th April 1943, the Central Government is pleased to
direct that the following further amendment shall be made in the Declarations published
with the notification of the Government of India in the Home Department No, 21/32/39-
Political, dated the 2lst June 1939, namely :—

After clause (g), the following clauses shall be inserted :

‘‘(h) any member of the naval, military or air force of the United States of America,
Chinese, Dutch, Free French or any other Allied -nation arriving in India in the discharge
of his official duties; and :

. . tive or civil service employee of the United States of America,
Chi(;)u:nyD‘::c?m;‘lr;ap;i;?:? or other Allied mvsl,Pmi.[iug'y or air force in Indis who is
ks "t naval military or air force discipline and du‘ in goiumon i?if a ‘f:e':i:ﬁa“ in
the form prucrii:ed in the schedule hereto annexed and issued by an officer of the appro-
priate force not below the rank of a Captain in the Navy, a Brigadier or an Air Conmo-

dere
B. R. PANDEY,
Joint Secretary to the Government of India.
. ScmzpuLr. .
Certificate of eligibility for exemption from the provisions of the Registration of Foreignere
Rules, 1939. '
is is to certify that Mr. ........c.ooooiiiiiiiniiiininnn, is a Technical Representative/Civil
Ser'fi]:r l:'J:nployc:e o{ the......oveeiiiiierreieeneiiee farces in India and is thereby entitled to the

benefit of clause (i) of Declaration 3 of the Declarations contained in the Registration of
Yoreigners (Exemption) Order, 1930,

SUMMARY OF PROCEEDINGS OF THE THIRD MEETING OF THE
‘STANDING LABOUR COMMITTEE. '
The Honourable Dr. B. R. Ambedkar (Labour Member): S8ir, I lay on the

table & copy* of the Summary of Proceedings of .the third meeting of the
Standing Labour Committee held on the 7th and 8th May, 1948. o

!', *Not included in these Debates, but a copy has ‘béen placed in the Library of the
House.—Ed. of D. ' : ’



THE RECIPROCITY (AMENDMENT) BILL—contd. .

Mr. Ohairman (Syed Gbulam Bhik Nairang): The House will now resume
consideration of the Reciprocity (Amendment) Bill. )
' Mr. @ovind V. Deshmukh (Nagpur Division: Non-Muhammadan): 8ir, I

move : ) B
“That after clause 1 of the Bill the. following clause be inserted and clauses 2 to 6
e- bered 3 to 7: , ’ .

be ée ;‘:;:»;1:(}12013 of section-1, Act IX of 1943.—For sub-section (3) of section 1 of the

Reciprocity Act, 1943 (hereinafter referred to as the said Act), the following sub-section

shall be substituted, namely : .
*(8) It shall come into force on the 1st day of September, 1843".

Sir, as will be gathered from what has been discussed so far about the
Reciprocity (Amendment) Bill, the House is very keen in giving effect to the
Reciprocity Act which is on the anvil, and it is the desire of the House that
the present Bill be given effect to as early as possible. As the Bill which was
brought before this House did not contain any clause as to when it shall come
into force, I have put that in this amendment. I hope it will be accepted.

Mr. Chairman (Syed Ghulam Bhik Nairang): Amendment moved:
“That after clause 1 of the Bill the following clause be inserted and clauses 2 to 6

be re-numbered 3 to 7: . .
‘2. Amendment of section 1, Act IX of 1943.—For sub-section (3) of saction 1 of the

Reciprocity Act, 1043 (hereinafter referred to as the said Act), the following sub-section

shall be substituted, namely :
“(8) It shall come into force on the 1st dﬁ of September, 1943"."

The Honourable Dr. N. B. Khare (Member for Indians Overseas): Sir, as
the Act stands, it can be brought into force at any time the Government wishes
to do so, and I do not see any point in this amendment at all. Besides, it will
be impossible to put it into force before the 1st of September, if the Government
wishes to do ro. Yet if it is the desire of the House, I accept the amendment.

Mr, Chairman (Syved Ghulam Bhik Nairang): The question is:

“That after clause 1 of the Bill the following clause be inserted and clauses 2 to 6

be re-numbered 3 to 7: . .
2. Amendment of section 1, Aect I1X of 1943.—For sub-section (3) of section 1 of "the

Reciprocity Act, 1943 (hereinafter referred to as the said Act), the following sub-section

shall be substituted, namely :
““(3) It shall come into force on the 1st day of September, 1943". '

The motion was adopted. L.

Mr. Govind V., Deshmukh: Sir, I move:

“That in claure 2 (renumbered clause 3) of the Bill the brackets and words ‘(hereinafter
referred to as the said Act’ be omitted.” .

‘¥r. Qha.irman (Syed Ghulam Bhik Nairang): Amendment moved:
lcferre}:idtt omu: s:}l::e "Zﬁ (gr?:{’rﬂﬁ'egm?tgrna) of the Blll. t,he. brackets -and words ‘(hereinafter

The Honourable Dr. N. B. Khare: As it is a consequential amendinent. to
the first, I accept it. -

’r!:t(!hﬂirmtnz (Syed Ghulam Bhik Nairang): The question is:
reford d" mm a: :{::esai ére:gtrznb::egm(ivltal‘r"& of the Bill the brackets and words ‘(hereinafter

‘The motion was adopted.

Mr. Chairman (Syed Ghulam Bhik Nairang): The question is:

‘““That clause 2. as amended. stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 8 was added to the Bill.

8ir Syed Raza Ali ((ities of the United Provinces: Muhammadan Urban):
8ir, I move:
word'Eh:tix":n :‘l‘x:‘g:g l?e o.fu ﬁ?ﬁtﬁ:} ,in the proposed section. 5 for the words ‘one year! the

Sir, this is not a very important point, still it has bearing on what is
happening in South Africa. The original 8ection, which is sought to be amend-
ed by the Amending Bill, refers to the armed forces of 8" possession against
which India proposes to take action being allowed to remain in India for a
yoar after the termination of the present hostilities, i.e., section 8 of the Bill

( 293 )

>
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*  [Sir Syed Raza Ali.|

that was pussed by this House during the last Session. I believe, in pursuance
of that the Government of India have fixed the same period with reference to
the action they propose to tuke under cluuse 4 of the present Bill. Generally,
one year hus been fixed under certain provisions of the law for enabling the
Executive Government to take action after the close of the war. 1 admit at
once thut, generally speaking, & period of one year is given to the Government
for winding up the proceedings after the close .of the war, but herc the facts
are very different. I do not want to repeat those facts; every Honourable
Member knows thut, namely, here we are so patient, so docile as to give ‘the
Government a period of one year for enabling it to arrange for the departure
of the armed forces of any offending possession of His Majesty against which
the Government und this House may choose to take action. On the other hand,
here is Field Marshal Smuts who, in the thick of war, when Indian forces
were fighting for South Africu, has taken action of a very drastic nature in-
deed and placed a discriminatory Act of the most objectionable character on
the Statute Book of the Union. My point is eimply this: In South Africa
there is a feeling that so far us the European Community in India is concerned
—and let Sir. Henry Richardson pay some heed to this—it has no sympathy
with our demands. 1t simply says ditto to what the other Members of the
Assembly say in order to purchuse its peace and in order to continue its
harmonious relations with the other Members of the Assembly. That is the
impression there; I dop't say that is a correct impression. Let me tell my
Honourable friend, Dr. Khare, that the impression in South Africa again is
that the Government of India have no very serious quarrel with the Union
Government. But the Government of India are powerless because part of the
nominal respousibility has been- trunsferred into the hands of Indians and it
won't do for the Executive Government to quarrel with the representatives of
the people. Therefore, the Government ulso half-heartedly and unwillingly
say ditto to anything coming from the Assembly. That is the erronecus im-
pression in South Africa. Let the Government and the Kuropean Group take
4 serious note of these two things. Let South Africans know that, though for
reasons obtaining in this country we have not decided to say that we do not
want any armed forces of the Union to defend us against foreign aggression
there is a large volume of public opinién that would not be prepured to endorse
that opinion. Yet, I would not” be justified in raising this question. But 1
want to curtail this period of one year to six months so that the people of South
Africa—that white population which is made up of Britigshers and the Dutch
population—should know that we are in right earnest; and whereag in dealing
with other portions of the Emnpire we ure prepared to give them a period of one
Yyear, in the case of South . Africa, because of the action taken by the South
African Parliament, we are purposely cutting down the period from one year to
six monthy. It may be the plea of the official spokesmen that if this period is one
year in the case of other purts of the Empire, why should i be six months in
the case of South Africa and that it might not be practicable to wind up affairs
in the course of six months. 1 think that that would be a‘very lame excuse. If
the Government of Tndia are really with the people and this House, then they
should certainly find it possible to wind up all the affairs within six months
instead of one year. Here is Ficld Marshal Smuts introducing a Bill in the first
week of April ‘and then having it passed on the 14th%or 15th -April—within a
space of ahout 10 days. [f the Government of India cannot do a much lees
important thing cven in six months, thew-T believe this Govermmnent will be
showing the stuff of which it ia made. .

My assumption is that six months is ample time and it is the touch-stone
of Government’s sincerity. T do not know what attitude Government is going
to adopt. Generally they adopt an attitude which might Be oalled halting or
one based on indifference. Government have committed themselves to a very-
serious matter. Tet me tell my Honourable friend, Dr. Khare, that by
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accepting the date on which this Bill s to come into force, he has tacitly con-
sented to making the rules under this Bill even before that date. So this is
going to be another touch-stone of Government’s sincerity. 1 therefore move,
Sir.

Mr. Chairman (Syed Ghulamm Bhik Nuirang): Amendment moved:

‘““I'hat in clause 4 of the Bill, in the proposed section 5 for the words ‘one. year' the
words ‘six months’ be substituted.’

Mr. Muhammad Azhar Ali (Lucknow and Fyzabud Divisions: Muhsimumadou
Ruerul): Sir, I support the amendment of my friend. Another reason which I
would place before the House—aud 1 hope the reason which 1 do pluce would
appeal to the House and also to the Government—is that we know that we
may meet again in November. That will be soon. The next time that we meet
will be in February, 1934. That means six months after the period which hus
been proposed by my friend Sir Raza Ali: Then we shall be in a bettef position
to know exuctly whether the Government of India was in earnest, wag serious
and had a mind to do exactly what we on this side of the House at present
think that the Government intend to do. Bo, Sir, six months’ time is proposed
not for the sake of opposition but only to give this House an opportunity to
know the sincerity of the Government and their intentions. With these words,
1 support the amendment. .

Eir F. E. James (Madras: European): Sir, 1 oppose this aumendwment. The
Select Committee which sat on the Bill and which had a sudden, unhappy and
premature demise, discussed this and came to the conclusion that one year was
a fairly safe compromise. I do not think really that any question of principle
is involved. "

Sir Syed Raza Ali: That is true. .

8ir F. E. James: The purpose reslly is to exempt, on uaccount of the wur,
from the operations of any direction which may be made under the Act, mem-
bers of the armed forces coming from any of the possessions with regard to
which those directions may be made. Actually, in practice members of the
armed forces may be coming through India on their way back to their oewn
country more than six months after the cessation of hostilities. We do not
know exactly how the war will progress, but quite obviously there may be
members of the armed forces coming from China or from Burma or even from
Japan, passing through India on their way to their own homes, and it would
be very unfortunate if any of those .came under the operation of directions
entered into by the Central Government. Nobody in this House wants any
kind of that inconvenience imposed upon those members of the armed forces,
who might quite inadvertently be passing through India more than six months
after the cessation of hostilities: having come from a possession in regard to
which these directions had been issued. '

Bir Syed Raza Ali: May I know what my Honourable friend’s difficulty is?
If they are on their way to. South Africa say from China, they should stay in
the ships just us our people do in Capetown.

8ir ¥. E. James: My friend has probably never heard of troops passing
through a country by train.

Sir Syed Raza Ali: We shall not let them do this.

8ir ¥. E. James: My point is that there is no difference of opinion on the
principle. We are agreed on the main clause: the only question is ‘'whether six
months or twelve . .. .. ’

Mr. K. 0. Neogy (Dacea Division: Non-Muhsmmadan Rural): We want
to make it as difficult as possible for them to pass through India: Sir Frederick
James wants to make it as easy as possible!

Sir ¥. E. James: My Honourable friend misrepresents me. I am saying it
is purely of practical matter. Once vou admit the principle that members of
the armed forces should be exempted on asccount of the war from the applica-
tion of any direction for any period, that period should not be less than twelve
months. That is the only issue, and T shall.very much ‘regret it if the -House
accepts a period shorter than that. -
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The Honourable Dr. N. B. Khare; This amendment cuts down the period
' i i i o 8 hs. One is the least which
provided in the Bill from nne year to six months. Onc year 18 7
will be required to wind up affairs after the cessution of hostilities. 1t does no(;»
involve any principle ut all. It only concerns entry, travel and residence, an]
8o far as other things are concerned, they do not apply toAthls at all. 1 appea
to the Homourable Member to withdraw the amendment.

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: - Muhammadan
Rural): I rise to support the amendment that has been moved. I am surprised
that my Honourable friend, Sir Frederick James, should have referred to the last
Bill and the Select' Committee That Select Committee and all the work that
we did on that Select Committee have been pronounced by the Government as
unworkable, and I am very glad that at least as regards this period it has
become unworkable. My Honourable friend, Sir Frederick James, -feels that it
will cause very great inconvenience to the South African people to pass through
this country after the war with these handicaps. May I ask what is the condi-
tion of thousands of people every day sufferiyg and undergoing those handicaps -
and humiliations in South Africa? Can you not think a little bit of the Indian
people in that country? I am asking my Honourable friend, is that the logic
that he wants to apply, is that the fairness that he wants to see? I am very sorry,
that Sir Syed Raza Ali said, well, the armed forces’ of South Africans may be
useful to us. Has it ever been? Are they ever going to do that? * In fact, we
have got a few officers forced upon us and they are ruling over us, and over our
people who have been left to the tender care of these South African officers.
Buch considerations. after the experience we have had, are, to say the least, un-
fair. I do feel that we are entitled to ask the Government to move in this matter
as fast @s they can and as strictly ns they can. Now, we have come to this
position that in one part of the Empire in the midst of the great war, a great
Field Marshal does not think that the sympathy of 40 crores of people is essential
for the war. And still we are asked to show consideration and sympathy for a
few of those South Africans out of 15 lakhs of people out to humilinte us. That
is going too far. I have in my hand a speech delivered by Sir Shafaat Ahmad
Kban, High Commissioner for South Africa, only on the 28th June last and it
has been received by air mail. There he has practically said this:

“India has never been united on any other issue during the lust 25 years and it hu
also attructed the attention’ of the Allies who are ‘fighting a” ruthless war for the sanctity
of human rights and preservation of spiritual principle in man. It hes also played into

the hands of our enemies, and Germans and Tokyo utilise it in their propaganda against
those democracies.'’

My demand is that let also Germans und Japanese feel that we will not
tolerate humiliation of this sort and as a part of the Empire we will not tolerate

inhuman action and help in the war effort of that other part of the Empire
which ill-treats us. «

Mr. Kailash Bihari Lall (Bhagalpur, Purnes and the Sonthal Parganas:
Non-Muhammadan): I was feeling indifferent to this Act itself, but. as 1 heard
the debate and listened to the arguments, I am tempted to support this amend-
ment on two grounds. T realise the soft corner that Sir Frederick James has for
those people who may pass through this country after their war service. There
is no intention of any inhuman treatment to snybody so far as we are concerned
in this country, but in order to make this very purpose of retaliation effective,
1 suggest that Sir Frederick James should consider that a retaliatory measure
iteelf is of no value when it is & question of only a few persons, say, 100 persong
in this country after the war is over, as aguinst so many thousands in that
country. This retaliatory measure is of no value except that we console our-
selves that we do the same as they are doing to us. For that purpose, if we
shorten the period sccording to this amendment, at least those persons who will
pess through our country will carry the news to their country about the treat-
ment to them, because that will be an additional opportunity to the people of
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this country to show their retaliation even by that means. This is an opporr
tunity to show that if we have any intention of retaliation we can bring it into
effect by this means; otherwise it will be ineffective.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): May I
remind the House that soon after the war broke out a Bill was brought in this.
House for the purpose of recruiting forcibly all the Europeans and non-Asiatic
people who were His Muajesty's subjects? When that Bill came here I raised
an objection that the subjects of those Dominions who do not give equal treat-
ment to Indians should not be allowed to hold any rank of officer in any Indian
regiment and if they want, they should join as soldiers and not as officers. To-
that the reply was given by Mr. Williams, who was the Secretary of the Defence
Department at the time. that it was inopportune. He asked, was it right when
the war had just started, when feelings could easily be made friendly, that we
should start with this unfriendly gesture from this House, and he asked, was it
not right that we should postpone these things till after the war, and let us.
wait and see that these things were removed during the war. He also said,
when our soldiers will come in contact with each other, all these things will
disappear. This view was at that time supported by the Group to which Sir
Frederick James has the honour to belong. But I was apprehensive that this
will never happen and I felt that was the best opportune moment to show that
we wanted to treat them in the same manner as they wanted to treat us. Now,
after three years of war, when Indians have shed their blood side by side with-
South Africans, when we showed all generosity to them in every manner possible,
even to ﬂt\e extent of nllowing the South Africans to become officers in,the-
Indian regiments, we are given this treatment. we are given this kick. I think
the Bouth Africans have made themselves a disgraceful partner in the British
Empire. I whole-heartedly endorse the words of my Deputy Teader that those
people who do not give equal treatment to each other in the Dominions do not
deserve to remain in the Dominions. T think that we should show as much-
resentment as we can and we should not postpone the date. We are still very
gentlenmanly with those people who do not know what gentlemanliness is.
Therefore, Sir, T support this amendment.

Dr. P. N. Banerfea (Calcutta. Suburbs: Non-Muhammadan_Urban): Sir, 1
rise to support the amendment which has been moved by Sir Syed Raza Ali.
My Honourable friend., Sir Frederick' James said that the Select Committee
reported that the period should be one year but it has to be remembered that
the Select Committee reported in the month of January. Since then a new
situation has arisen and it is in order to meet the new situation that this amend-
ment has been brought forward. The Select Committee report has been:
completely washed out now. Time is an essential factor in the present situation,
and- I strongly urge that the amendment of Sir Raza Ali should be adopted by
the’ House.

[At this stage, Mr. President (The Honourable S8ir Abdur Rahim) resumed "
the Chair. ]

Maulana Zafar Al Khan (Kast Central Punjab: Muhammadan): I lend my
strong support to the amendment moved by mg frieqd Sir Syed Raza A.h: This -
question of the treatment of Indians in South Africa has been exercising the
minds of people in this country for a long long time. Throughout this period,
the European element in this country has shown more sympathy with their
compatriots in South Africa than with those with whom they live in this country. .
I remember during the course of the discussion on this Bill my friend Sir F. E.
James 8sid that retaliation in any form or shape against the South Africans.
will not do. We must have recourse to methods of persuasion and reconciliation. .
It is all very well to say so. Everybody kmows that two millions of Indian
soldiers are fighting the battles of the British Empire. Empire—that is 4
strange word. We must use the word (fommonwealth or use both. Empire and
Commonwealth at the same time. We are shedding every drop of. our blqod
to maintain the supremacy of Britain throughout the world. We are fighting
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+ | Maulana Zafur Ali Khan.] )

in North Africa, in the Middle Euast and we have done ever:ythnpg to show that
we hre for maintaining this system of rule jn the world which is known ss the
British Empire or the British Commonwealth. What do we get for that. t:)V‘e
get the Pegging Act. Our people, nearly two lakhs, went there, spent t ellll'
money, raised it socially to the status of a well governed country but f('”iu a

that they get this Pegging Act. They cannot buy property in the quarters where
the Kuropeans reside and racial discriminafion of the worst form has showx}
itself there. 1 thought Field Marshal Smuts was a gentlen‘mn. 1 thought ha
had some sympathy . . . . - ‘ )

The Honourable Dr. N. B. Khare: How is all this relevant to the amend-
ment ?

Mr. President (The Honourable Sir Abdur Rahim): The I-f&pourable Member
is going into wmatters which do not arise out of this amendient. He must
<confine himself to the amendment.

. Msulana Zafar Ali Khan: All | have to say is that the least we can expect
from this Government is to reduce the number of months.

Mr. President (The Honourable Sir Abdur Rahim): We have bad all this
before.

Maulana Zafar Ali Khan: The amendinent says that the period of one year
should be reduced to six months. This is only small mercy. If we cannot get

even this, what more can we expect. With these few words, 1 support the
amendment. :

Mr. Govind V. Desamukh: My frieyd the Honourable Member in charge of
bhe Bill had the chance of stating why one year was necessary and why i six
wonths the forces cowing from the several British possessions could not be
.cleared out of indiu. He did not give uny reasons. A reference was made
to what bhappened in the Select Committee on the last Bill. In those days
tines were different. The tide of wat hus now changed in favour of the Alliea.
1t will be apparent therefore that in those days we could not think of trans-
ports being so very easily available for clearing out the forces from India.
(An Honourable Member: ‘‘Not all the forces.”) All the forces that came
from the possessions ot Grest Britain. This time is more thhn sufficient. 1
‘was saying that the mneans of transport could be collected by their respective
Governments to call their forces back. It seems to me that the Government
of India thinks that every Government is a8 slow as this Government is.
That is not so. If those Governments were to know that the forces from their
countries would be piosecuted in this country and serious sentences would be
given to them, they would be very prompt to remove their own men. They
would not be callous or indifferent to their own men. I should, therefore, say
that as soon as the war is over all these forces that come from the different
colonies should be made to clear at once; but my friend has taken a lenient
view. He is hospitable to them. Although they do not deserve any hospitality
from us, we say thai we exempt you from the operation of this Act for a
period of six months. How on earth can you refuse to accept this amendment.
1 cannot understand the attitude of th¢ Government. Other (fovernments are
not like the Governmeni here. They will look to the interest of their own
people here better than this Government. This Government does not deserve
any congratulations from us if they are going to behave in such a slow fashion,
They had better be prompt to see that India is free from these forces who
remind us of the loss of self-respect, whe remind us of the ill-treatment that
is givén to our people in South Africa. 8ir, T suppor} the amendment, )

The Honourable Malik Sir Feroz Khan Noon (Defence Member): Sir, [ only
wish to say a few words being in charge of demobilization and for that reason
I.am interested in this amendment. Let me say at the very beginning that
sp.£ar as the principles -of this Bill are concerned and so far as the wishes 'of'
-the non-official Members of this House are concerned, I as an Indian am with
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them whole-hearvedly. The only question is with regard to this uwmendwent’
whether after the war you allow these gentlemen from all the dominions a
period of one yeur lor clearing out or six months.

Sir Syed Raza Ali: Not from these other Colonies but from the offending
Dominion only, namely, South Africa.

The Honourable Malik Sir Feroz Khan Noon: This Bill dees not apply oaly
to South Africa. It will apply to other British Dowmizions or Colonies also,
Colonies in which we suffer disabilities us we suffer in South Africa. What I
am suggesting is that so far as this Bill is concerned, it is not enacted only
for South Africa. It applies to all the Dominions and you cannot say that we
suffer disabilities only in South Africa. We suffer disabilities in other. Domi-
nious and Colounies also. Therefore, wher..we are in a very unhappy mood with
regard to South Africa, do not let us forget that this Bill is not meant cnly
for South Africa. '

The second point that I should like the House .to remember is this that
we are fighting a war aud when this war is over—and we do not know when it
will be over—, the taking away of troops cannot be done overnight. It may
take two years or three years to disperse the troops from war areas back into
their countries. In the last war there were several people who were stranded
away from their countries. for some yeare before they could get back. 1t is
all & question of transport and 1 fear after the war it will be quite a long time
before these troops can go back to their home countries. One thing is quite
clear. As soon as tlie war is over, therr. will not be a single soldier who will
not want to rush home as quickly as possible. Therefore, there is no justifica-
tion for us to be afraigd that these men who have been fighting in the war for
a good few years away from their home will be anxious to stay here in
order to enjoy the privileges of a country which does not need them. We must
not forget that this Bili does not say that all these men are going to be kept
here for a whole year. It may be that the Government may be able to cleur:
them away within three months, leave alone six months. Nobody will be:
more happy than we to do it as expeditiously as possible. We as a Govern-
ment only want time up to one year to be able to clear these_ people away
in a reasonable manner. What is the use of enacting a law which we tnow
may have to be breaclked in a large number of cases simply because of lack of
transport. Therefore, I -wish that the House should not press this point of
one year and six months. 8o far as the Government are concerned, they are
with you, namely,’ that these gentlemen should go from this country as toon
-as possible, but it is a question of transport. With this assurance from the
Government that no time will be lost in getting them out of this country, I
hope the House will not force this.amendment because there is no difference
in principle between your views and those of the Government.

Mr. Govind V. Deshmukh: May I ask, Sir, one question?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
‘has already made his speech.

Maulvi Mubammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, I
had thought that the period referred to was the time after the passing of this:
Act, but it appears that it will come into operation only after the war.” How-
ever, we all agree that the feeling in this country is very high against the Scuth
African Government und its people who are treating the Indians very badly.
It is in the interests of the Government of India itself that instead of waiting
till the end of the war, they should transfer all these soldiers and officers to
the other fronts of war. There should be no delay because sometimes there
may be occasions where the Indian and South African soldiers may come to
blows. 8o, I think it is in the interests of the Government of India to transfer
“ such persons from Indian fronts to other fronts. They may be sent to the other
theatres of the war, say, England or clsewhere. The Honourable the Mover
of the amendment has a very soft corner in his heart for these people and has
moved & very modest amendment and 1 hope the House will accept it. The:
Government is not going to lose anything by its acceptance.
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Sir Vithal N. Chandavarkar (Bombay Millowners’ Association: Indian Cor-
auerce): Bir, those who value the most precious treasure of any hwman being,
self-respect, ought to support this umeundment. 1f I had any doubt as to what
attitude 1 should take, 1t has been dispelled by the speech made by the Hon-
ourable Mewmber in ciuige of Defence. He wus thinking of the inconveuience
arising out of the difficulties of trunsport. Did General Bmuts think of the
difficulties of the Government of India in regard to this matter? (od alone
knows the difliculties the (fovernmment ol India has to face in India us s result
of the war situation. Did General Smuts think of the difficulties whick will
be added to the difticullies that already exist and which have been crcated by
the political situation in Indis as a result of the Act that has been passed
there? I do not know why my European friends who are with us should
speak in an apologetic tone on this subject. 1f unybody ought to be indig-
nant about this matter, I say it ought to be the non-official Europesns in this
country. The whole tuture of British connection with India depends upoun the
attitude which the Europbans m this country adopt in regard to all matters of
Indiank overseas, aspecially in the Dominions. 1f they want us to feel that
they are with us, that there is a future for us in the British Commonwealth,
a8 I said once before when speaking on the Burma question, whenever a quss-
tion like this arises they ought to say without any mental reservation and
‘without any qualification, and whatever the consequences may be, that they are
with us. That is the only way in which they can ensure our connection with
Great Britain. From all these points of view, I support this amendment snd
T do hope Government will reconsider their attitude and accept the amend-
ment without any hesitation. ’

8ir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Mr. Pre-
sident, whilé speaking on this Bill, [ said that it was merely & gesture of
resentment. What I meant hy saying that was that whatever this Bill may
be and however stringent the rules may be, the South Africans ean afford to
laugh at it because the number of South Africans in this country is so imall
compared to the numb-.r of Indians in South Africa. What I meant to convey
was that this Bill cculd never be strong enough. This Bill could never be
effective enough Lo make the South Africans feel the enormity of their actions
during the war.

Mr, Hooseinbhoy A. Lalljee: On a point of order, Sir. How does this arise
on this amendment?

Mr, President (The Honourable 8ir Abdur Rahim): The Honourable Member
ought to confine himself to the amendment.

8ir Oowasjee Jehangir: Any amendment moved that would make South
Africa feel that India is hitting her back will have my support. If the South
Africans feel that they have got to leave this country immediately the war
is over and if it causes them any inconvenience to do so, the more pleased
I will be. It will make them feel that there is legislation in India which pubs
them to some inconvenience. That exactly the point that ought to be stressed.
‘The effect of this Bill ought to be that it should make the shoe pinch at least
in some direction. I am quite sure that no Honourable Member
wants to cause any inconvenience to any other Dominion which has
not insulted India duting the war, such as South Africa. That not being the
intention, I would suggest an amendment to this amendment moved by my
Honourable friend. l _ .

Mr. President (The Honourable 8ir Abdur Rehim): It is too late now.

Sir' Cowasjee Jehangir: As a compromise I suggest something.

Mr. President (The Honourable Sir Abdur Rahim): You cannot do so now.

8ir Oowasjes Jehangir: I sm oniy suggesting that six months should be
made to apply to South Africa alone.

8ir Syed Raza All: Thai would be donc under the rules made by the Gov-
.ernment of India. That is quite clear.

¢ rP.M,
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8ir Oowasjee Jehangir: 1f that can be done by the rules, my poini has
been gained. My poml is only to cause some inconvenience to South Africa.
If you can cause wmore inconvenience by reducing the period to three mouibs,
so much the better, vy all means do 1t. But 1 do not desire, nor does any
Honourable Member desire that troops from any other part of the world should

be incouveniencgd who have fought on the side of the Allies. Therefore 1.

- suggest that some sort of smendment is necessary which should make it #pply
only to South Africa und the period should be six months or less. In these

circuwstances, 1 would like the advice of the Government of India as to how .

this cun be done. If un amendment to this clause can be moved gsomewhas
to this effect, it would be u compromire.

Mr, PreSident (The Honoursble Sir Abdur Rahim): Has the Honourable
Member given notice of any amendment? .

8ir Oowasjee Jehangir: 1 um only suggesting it as a compromise. Otherwise,
1 would vote for this ainendinent. )

Mr. N. M. Josbi (Nowinated Non-Official): Sir, 1 feel thiat the Governmemt
of Indiv have made out nu case at all for not accepting this amendment, After
all they have not told us how many South African troops there are in India.
The Honourable the Defence Member said that this Bill' inay apply or will
apply to all Colonies. That may be true, but the application of the Bill
depends upon the Government of India. They have to issue. directions. If
the Government of India find that the directions relating to all the Colonies
cannot be issued, they can issue directions as regards South Africa within six
months. No amendment is necessary as was suggested by my Honourable
friend Sir Cowasjee Jeliangir. 8o long as the Government of India do not issue
any directions as regards other Colonies, there is nothing to be done. As far
as South Africa is concerned, the number of troops affected are perhaps nil,
- and the number of officers affected may be 100 or less. I therefore feel  shat
the Government of India should accept the amendment.

Mr. Mubammad Nauman (Patna and Chots Nagpur cum Orissa: Muhum-
‘madan): Sir, I do not want to take up much of the time of the House un an
amendment which is rather so innocent from our point of view. The Henour-
able the Defence Member also agreed that his feelings are quite the same us
ours, except that the position which he.is making out is a little different from
ours. But in the end we may come to the same decision. What we want is
this. As Sir Cowasjee Jehangir pointed out to the House, that it shguld ba
specifically pointed out to the South African Government that they will be
treated in a stricter manner in comparisorr to other Dominions, and at the
moment the question is not of gesture only. That is why, I think, the present
amendment which is specifically proposed in connection with South Africuns
should be accepted by the Government. I hope the Government would take into
consideration not only the general feeling, more or less the unanimous feeling of
the elected section of this House, but also that section of Indians
who form the Treasury Benches today. Government should appreciate the
tact that what we are trying to point out is just to make South Africans feol
that we want to give them less time than others to quit India. With these
few remarks, I supporl the amendment. ' )

Mr. K. 0. Neogy: Sir, if my Honourable friend Sir Cowasjee Jehangir fell
into an error on this particular point, I am afraid the responsibility lies on an
Honourable Member of the Government. Because, while the Honourable the
Defence Member was speaking, he tried to create the impression that the
measure applied to all the Colonies wherever Indians may suffer from any
disabilities. But we are considering an amending measure at the present
moment. Let us not forget the original Act to which this Bill seeks to provide
certain amendments. The oricinal Act, I am afraid, has been forgotten by
my Honocurable friend the Defence Member. The original Act provides that
retalintory action, or action by way of reciprocity, could be taken witl reference
to a specific British possession, only when a specific notification extending
the operation of this particular measure to that possession were issued by the
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Govermment of India. We are merely arming the executive Government - of
India with certain powers to be put into operation ugainst the offending Colony
as and when the necessity arises. Therefore, let us not confuse the issues by
trying to bring in elements of difficulty which do not exist. We are not
considering South Africa,” we are not considering any particular British posses-
sion ut the present mmoment. We are concerned with an enabling measure..
The whole question is, if and when a notification of such a character is issued
by the Government of India enforcing the provisions of this Act as well as
* the rules to be framed thereunder, what will be the time limit that will be
allowed for any troops belonging to that particular colony to remain in India
without having to suffer from the operation of this particular enactment. Of
course by way of iliustration, we have taken up the case of South Africa
because that is a recent case which we very much have in mind at the
moment. I think the issues are definitely plain, and six months should in
all conscience be considered to be a very reasonable period in which the
tfoops of the offending ctolony should be expected to clear out bag and baggage
from this country. 1 should think that even six months is too long a period
for the purpose of dealing with a colony of this type. I do hope that Gov-
ernment will reconsider their attitude. I am very much hopeful that Gov-
ernment will in the end support this amendment, particularly in view of what
fell from the Honourable the Defence Member. :

The Honourable Dr, N. B. Khare: Sir, I want to end this agony. In
view of the strong feelings expressed in this House, 1 will be prepared to
accept the amendment.: '

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That in clause 4 of the Bill, in the proposed section 5 for the words ‘one year’' the
words ‘six months’ be substituted.’

The motion was adopted.

Mr, President (The Honourable Bir Abdur Rahim): The question is:

*That clanse 4, as amended, stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): Clause 5.

Mr. Govind V., Deshmukh: Sir, I move:

“That in clause 5 of the Bill in sub-section (7) of the proposed section 6, for the word
‘may’ the word ‘shall’- be substituted, and after the word ‘notification’ the words ‘before
the end of August, 1843’ be inserted.’’

Sir, the object of this amendinent is to make the Government of India

move in the matter as quickly as we possibly can make them do so. Bir,
there is & history behind this amendment. In 1924, an Act was passed
called the Immigration into India Act. At that time the discontent among
Indians was very great over what SBouth Africa and Kenys were doing and so
this Act called the Immigration into India Act was passed which provided for
the making of rules to carry out the objects of the Act. In 1988 I put
& question to the then Becretary in charge, Sir Girja Shankar Bajpai, as to
whether rules had been framed under that Act to prohibit immigration from
other colonies into this country and the answer was in the negative. When
we find that no period is fixed for the making of rules the Government of
India sleep over the matter. We want to awaken them and pinch them so
that they may see the need for putting this Act intor force as soon
as possible.  (An  Honourable Member: ‘‘Lagsh  them.'”) ‘We may
lash them into action providled no bodily injury is caused but
unfortunately they have neither a body to lash or kick nor a soul
to be damned. The purpose of my amendment is to' quicken the
procedure and put this Act into force and T hope due notice of the past will
be taken by this House as to how Government sleep when no period is fixed
for making rules and the whole thing is forgotten. I hope in thia particular
case the Government of India will not forget their duty but will move in the

matter as early as possible.
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Mt, President (The Honoursble Bir Abdur Rahim): Amendment moved:

*“Lhat 10 ciwuse 5 o1 the bill 10 sub-section (/) of the proposea section o, tor tue word
‘may’ the word ‘snail’ be substituted, and arter the. wora ‘nouncation’ the words “betore
the end of August, 1843 be inserted.’

Mr. Lalchand Navalral (Sind: Non-Mubhsmmadan Kural): Sir, it is a good
sugury that the Honourable Member in charge has accepted two amendments
snd 1 hope he will realise that this ameudment also 15 moved in order to
strengthen his hands and with no other object. The Honourable Member says
“Wait and see’’, by which he probably meuans that he is going to manage tne
business himseli without being uaskeu or lorced by us to do it.  what 18
asked now is justiied on uccount of what hus happened before, because the
framing of rules sand bringing them into torce has been ignored in the past;
and this smendment wowd not have been necessary if the rules were' so
framned under the earlier Act. But they made no rules whatever and that is
why the Mover of this amendment is so sceptical about the intentions of
Government about the framing of these rules. We have got bitter experience
and therefore he asks for the making of these rules to be provided by statute.
1 think Government shouid accept this amendment,

Secondly, time is given within which this should be done. 'I'hat is also
because the previous Government did not do anything within s particular
time. The rules may be held up indefinitely and then we may be told that
there were imperfections in the Act. We therefore want to see that there
are no imnperfections. 1t s to bring this Act early into force that this
amendment is proposed and 1 think tne Honourable Member who has accept-
ed two other amendments will accept this one also.

The Honourable Dr. N. B. Khare: Sir, I should have been very glad to
aocept this amendment as 1 have accepted two others but I regret 1 cannot
do so. This amendment is very unreasonabie; it compels Government to
make rules before the end of August, 1948, which is utterly impossible. The
rules will have to go into great details; all kinds of inquiries will have to be
made and we have to provide against all possible things which may happen.
It is impossible to give any assurance tuat Govermwnent shall make rules’
before August and if the amendment is passed it will take away the power
of Governinent to make rules after the end of August. I shall of course pro-
ceed as svon as 1 can but it is quite impossible to accept the amendment.

8ir Syed Raza Ali: Bir, I wish to say a few words on this amendment. So
far as the word ‘‘may’’ is concerned, I am surprised that the Qverseas
Member is not prepared to accept the amendment that the word “‘shall ' he
substituted for ‘‘may’’. I believe the Honourable Member is suffi¢iently
interested in law to know that at times ‘‘may’’ and ‘‘shall”, on a correct
interpretation, mean the same thing. And there can be no harm in accepting
the amendment. But the more substantial point is this. The Government
will have to inake inquiries and this question may take more time than,is
stipulated in the amendment. But there are two things which should be care-
fully borne in mind. 1 would ask my Honourable friend to remember that
the first Bill on the subject was passed by the Legislative Assembly in 1924
but no rules were ever made under that Act. Government went to sleep for
19 years and did nothing. That shows that if there is any suspicion on this
side of the House about the conduct of Government it is wholly justified.
My Honourable friend took shelter hehind the plea that they have to make
inquiries into the laws of so many possessions and colonies and dominions,
etc. 1f he proposes to do that let me tell hiin that he would be doing a very
wrong thing because he is not required to embark on such a laborious and
elaborate inquiry at this stage. His business is to inquire about the laws
of BSouth Africe ugainst Indians. And he can find out 90 per cent.
of our disabilities without going to South Africa. If he had consultations
with some people who are interested in South  Africa they would
tell him everything. Then he has a High Commissioner there,—a
very grandiloquent name —and if he sends him a cable today he will receive
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& reply in three or four days. Therefore I think the suspicion of iny Houour-
able 1riend Mr, Deshmukh is well iounded it the speech of the iionourable
Dr. Khare is a sufficient index of what the Governmeut of India propose to
do. It would ‘he very wrong for Government to inquire into the laws ot
¥iji and Kenya and British Guiana and other British possessions. 1f - Gov-
erument went to kill the Biil they ean of course defer action by not making
any rules ut all. But if he wants to take action, I would give him this
humble advice: Let him proceed in the first instance against South Africa
alone. With reference to all other colonies, possessions and dominions, he can
meke rules. afterwards when he has gathered the necessary information. But
it would be a very wrong thing to wait indefinitely and aillow this Bill to be
killed in order to gather information with reference to ull the arcas and terri-

teries of His Majesty s Government which covers about 1/4th of this planet
of ours, ‘namely the Karth. h

I think the Government position has not been sufficiently elucidated. We,
on this side of the House, do not want this matter to be pressed to a divi-
sion, becausge, after all, there is no serious difference between the GGovernment
of India snd ourselves, but surely we must know what is pussing in the mind
of the Government. 1f I could know that the Government propose .to take
aotion ‘with reference to South Africa and to make general rules applicable to
South Africa omly within the nexl two months instead of ome month, I do
not think we on this side would be inclined to press this amendment to a divi-
sion. But if my Honourable friend is going to embark on an ambitious and
elaborate scheme which will cover all the colonies, possessions and dominions,
which are part of the British Commonwealth of Nations, that would take five
years and 1n that cese it would be the solemn duty of Members on this side
of the House to press this amendment to a division. Therefore, all depends
on the attitude of the Government, which 1 wmust say, if my Honourable
friend, Dr. Khare, will excuse wme, has not beeu sufliciently elucidated by him.
Let him say clearly whether he is prepured to make rules with reference .to
South Africa alome and publish those rules within the next two iuontns.

“The Honourable Dr. N. B. Khare: Sir, I am prepared to assure the House
that we shall muke rules as quickly as possible without losing any time what-
ever, but do so within one month is physically impossible.

8ir Syed Raza Ali: Do it in two months or three months, but say so.

Dr. P. N. Banerjea: 'So far as South Africa is concerned, two months will
be enough.

The Honourable Dr. N. B, Khare: Sir, I can only say that we shall make
wles as quickly as possible. .

Mr. President (The Houourable Sir Abdur Rahim): The question is:

“That in clause 5 of the Bill in sub-section (/) of the dpropoaed aection 6, for the word

‘may’ the word ‘shall’ be substituted, and after the word ‘notification’ the words ‘before
the end of August, 1843’ be ‘inserted.”

The Assembly divided: -
AYES—30

Abdal Ghani, Maulvi Mvhammad, Lalljes, Mr. 'Hooseinbhoy A. _

Azhar Ali, Mr. Mubammad. Liaquat Ali Khan, Nawabzada Muhammad.
:Bajoria, Babu Baijnath, Murtuza Sahib Bahadur, Maulvi Byed

Beanerjea, Dr. P, N. Nairang, Syed Ghulam Bhik.

Bhutto, Mr. Nabi Baksh Illahi Baksh. Nauman, Mr. Muhammad.
Chattopadhyaya, Mr. Amarendra Nath. ° Neogy, Mr, K. C,

Choudhury, Mr. Abdur Rasheed. Parma Nand, Bhai,

Deshmukh, Mr. Gorind V, Raza Ali, Sir Syed

“Essak Sait, Mr. H. A. Sathar H Sant Singh, Sardar.

Ghiasuddin, Mr. M. Siddique Ali Khan, Nawab.

‘Joshi, Mr. N. M. Umar Aly Shah. Mr,

Kailash Bihari Lall, Mr, Yamin Khan, Sir Muhammad.
Kamaluddin Ahmad, Shams-ul-Ulema. Yusuf Abdoola Haroon, Seth.
‘Krishnamachari, Mr, T, T, 7afar Ali Khan, Maulena.

Lalchand Navalrai, Mr. Zia Uddin Ahmad, Dr. ir.
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NOES—40. '
Ahm han, Major Nawab S8ir. Joshi, Mr, D, B8, .
Aiyua:d hﬁaw:z BK Sanlmru..j Khare, 'The Honourable Dr. N. B.
Ambedkar, ‘he Honourable bDr_SB.LliB. lﬁa.w;on, MrM U.Jt‘.A
" Azizal ‘he H rable Sir M. Mackeown, Mr, J. A. )
Asizal H’uqt‘xo, The on?l,l ‘ Maxwell, The Honourable 8ir Reginald.

’ H ble Sir Edward. Miller, Mr. C, C,

B Sir Gusoath, Muszzam_Sahib Babadur, My. Muhammad.
Chandavarkar, Sir Vithal N. Noon The Honourable ~Malik Bir Feros
Chapman-Mortimer, Mr. T. Khan, .
Chatterji, Mr, 8, C. Pai, Mr. A, V. L
Dalal, Dr. Sir Ratanji Dinshaw. Raisman, Th?'.lionoumble Sir . Jeremy. .
Dalpat Bingh, Sardar Bahadur Captain. Richardson, Sir Henry.
Gray, Mr, B. L. Roy, The Honourable Sir Asoka Kumsr.
Griffiths, Mr. P. J. Sargent, Mr, J. P.

Gwilt, Mr. E, L, C, . Siva' Raj, Rao Bahadar N,
Habibur-Rahman, Khan Bahadur Sheikh, Spear, Ur. T. G. P.

Imam, Mr. Saiyid Haidar. Spence, Sir George.
Ismaiel Alikhanleunwer Hajee. Sultan Ahmed, The Honourable Sir.
Jemeés, 8ir F. E. ‘Thakur Singh, Major.

Jawahar Singh, Sardar Bahadur Sardar ‘Sir, Trivedi, Mr. C, M,
Tyson, Mr, J. D,
Jehangir, Sir Cowasjee.

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): Sir Raza Ali.

8ir Syed Raza Ali:° With your permission I propose to take up the item
which is mentioned at No. 6 of the Agenda Paper.

Mr. President (The Honoursble Sir Abdur Rahim): Are you going to
move the next amendment?

8ir Syed Raza Ali: Not yet. I propose first to take up No. 6. ,

Mr. Prosident (The Honourable Sir Abdur Rahim): But are you going to
move the other amendment ?

Sir S8yed Raza Ali: It is not necessary to move that until we know the

result of No. 6. Clause 5 raises a consequentisl point, the fate of which depende
on No. 6.

Mr. President (The Honourable Sir Abdur Bahi.ﬁx): All right.
Sir Syed Raza Ali: Sir, I move:

‘‘That after clause 5 of the Bill, the following new clause be inserted and the subse-
quent clause be re-numbered accordingla:

‘6. After section 6 of the said Act, as substituted by the foregoing section, the follow-
ing section shall be added namely : .

. 7. Any person guilty of disobeying a rule made by the Central Government under sec-
tior 6, sub-section (2) part (c ), shall, on the complaint of an officer appointed or designated
by the Central Government in this behalf, be punished, on conviction by a Magistrate of
tne First Class, with imprisonment of either description for a term which may extend to
one. year or with fine which may extend to one thousand rupees or with both’.” :
The point is this. 1 must say at once that I do not thin

of substantial difference arising between me and the Government of India
The Government of India want under the Bill to take powers to themselves to
make rules on a number of points, one of which is mentioned in part (d) and
reads thume:

“For the enforcement by the prescription - of
fine or both of any rule made uncrn clause (e)."

‘The point narrows down to this: that whereas after the rules are mdde
the Government want to provide a penalty for the breach of the rules in the
rules themselves, I say that this point being a very important one, it is much
better to prescribe the punishment in the Act itself instead of giving power
to the Central Government to prescribe that punishment by rule.

I have gone as far as T could to make this provision acceptable to the
Central Government. First of all, it will not be possible for an accused person
to be prosecuted till & complaint is filed by an officer appointed by the Central

k there is any point

a penalty by wdy of imprisonment or
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Government, or designsved by the Central Government. 1n all likelihood those
vibcers will be appumted or designated, as the case may be, by the Depart-
went of Indians  Uversess. ' L do not waut to deprive thew of their power.
decondly, wn order to secure tuab the accused persons have a fawr trial, + have
provided in this amendment that whe case should not Dpe tried by any but &'
Magistrate of the First Class. That sefeguards the interests of Whe accusea
Jperson or persons. )

Lustly comes the question of punishment. The punishment here is
inprisonment of either description for a termn which may extend to one year
or tine which may extend to one thousand rupees or both. At this late hour 1
do not want to go into the merits of prescribing maximum punishment, That
is what Lord Maucalay did in his original dratt of the lndian Penal Code and
that is what has been followed ever since in India. But my amendmeat pre-
scribes the maximum punishment and leaves out the minimum punishment.
No one would think that s Magistrate would impose a fine of Rs. 1,000 or a
rigorous imprisommnent for one year or both straight away. Of course, the
Maugistrate will:deal with the case according to the circumstances.

But there is a little plea open to the Government of lndia. Unfortunately
pleas are always open to the Government of India. They may be good, bad or
indifferent, but those pleas ure available. In this case, perhaps what is passing
in the minds of the Government of India is this: How can you call it s
Reciprocity Bill unless we know by facts and figures what are the punishments
prescribed by the laws of the offending Domiinion, Possession or Colony? We
must know the punishment prescribed by every Dominion, Colony and Posses-
sion before we can prescribe the punishient here. But that is & very lame
excuse. It is the same story of delay, procrastination and a discrimination to
come to grips with the question. Let the question be delayed as long as
possible. 1 believe iny Honourable friend will say that he proposes to make
enquiries into the punishments that are inflicted on Indians in Fiji, or in
Mauritius, and so on. All that is not at all necessary. This is the proper place
for it. As a matter of fact, I can say as one belonging to the legal profession
that there is nothing against giving power to Government to make rules
prescribing punishments. But on juristic principles it is always better for the
Legislature to provide such punishment instead of giving -that power to the
executive Government. That is the principle of jurisprudence. It is not
solely because that principle is sanctioned by jurisprudence that 1 want to
emphasise that. What 1 want the House and the people outside to know is
that we are in right earnest . . . . )

Sir Oowasjee Jehangir: We must pass the Bill today to show it to them.

Sir Syed Raza Ali: Quite right. My Honoursble friend seems to be in-.a
light hearted mood. But I take him at his word, 1 entirely agree with him. In
fact, we must make it clear to them that we are quite serious about the matter.
Tt may be that we are a powerless people, that we afe a helpless people. We
are living under a subordinate Government which cannot do anything. The
position of Government is this. A long list of protests was read but by the
Honourable Dr. Khare the other day, but he did not say that even acknowledg-
ment was given to those representations made by the Government of India to
the Union Government. (Interruption.) I am referring to the list of repre-
gentations made by the Government of India. ’

The Honourable Dr. N. B, Khare: May I ask how it is in order on this
question—the list? .

Sir Byed Raza AU: It is the most material thing. I say, in these circum-
stances if you give the power to this subordinate Government, this subordinate
Government will not do anything at all. Therefore, pass this punishment clause
yourself. They are so terribly afraid of any country; even they are afraid of the
country of Ravana, of Burma. Of all these countries South Africa is the most

werful. Therefore, T say we are living under a subordinate Government
which, at times, does not know its own mind. If it does, it does not know how
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to put it into practice, and if it decides to put it into practice, then it alleges’
that even if the thing is done, it will have no effect and therefore it serves aw
.an excuse for not taking sny action at all. Therefore, for all these reasons it
1 best for this House that we should put this clause prescribing punishment,
in the Act itself, instead of giving power to the Central Government, which
power may not be exercised by the Central Government for another 19 years.
Sir, 1 move.

Mr, President (The Honourable 8ir Abdur Rahim): Amendment moved:

“That after clause b of the Bill, the following new cluuse be inserted and the subse-
quent clauie be re-numbered accordingly :

‘6. After section 6 of the said Act, as substituted by the foregoing section, the follow-
ing section shall be added, namely :

7. Any person guilty of disobeying a rule made by the Central Government under sec-
tim 6, sub-section (2) part f¢) shall, on the complaint of an officer appointed or designated
by the Central Government in this behalf, be punished, on convictipn by a Magistrate of

the First Class, with imprisonment of either description for a term which may extend to
one year or with-fine which may extend to one thousand rupees or with both’.”

The Honourable Dr. N. B, Khare: This amendment takes away from the
Government the power of prescribing the punishment under the rule-making
powers and also of varying the actual punieshment itself if necessary. A perusal
of the Bill will show, and it is evident to everybody, that the Bill is enacted on
the basis of reciprocity, and this amendment, if passed, would strike at the
very root of that reciprocity.

‘8ir Byed Raza Ali: Why?

The Honourable Dr. N. B. Khare: It is not a plea, it is & substantive argu-
ment. It will tie down the hands of Government, because, supposing this
smendment is passed, it will limit the punishment only to one year and s fine
of Rs. 1,000. (Interruption.) Supposing there is a colony or territory which
punighes such ‘delinquents with a punishment of five years or 10 years, we

cannot be reciprocal to them; we shall have to stick to this punishment of one
vear and Rs. 1,000 fine.

8ir Syed Raza Ali: Come to us then and we shall raise the punishment to five
Vears.

The Honourable Dr. N. B. Khare: Supposing some Dominion takes it into
its head to deport our nationals, then we cannot deport their nationsals, we
shall be tied down by this punishment. This amendment is very vicious. It
takes off the effect of the Bill. Although it is brought with a very good motive,
the result would.be contrary to what the Honourable Member expects. Sir, 1
oppose the amendment. :

Mr. Lalchand Navalrai: The object, is that it should be sufficiently retalia-
tory. If we are not going to provide any punishment in this Act and leave
it to the rules to be made hereafter, the Honourable Member says thut he may
propose 10 years or five years. Or he might propose till the rising:of the Court
and fine. In the Indian Penal Code we find that punishment has been provid-
ed for every offence, and neither under that Code nor in any other Act is punish-
ment left to be provided for by rules to be made. It is very rarely that it
happens. No doubt there are the Defence of India rules. But they are very
exceptional. We know now how these rules are worked, and how we think
that we have made a mistake in giving the power to the (Government to make
rules prescribing punishments. We should have provided punishments in the
Act itself, but now we are not going to follow the exaniple of the Defence of
Indip Act. The Honourable Member in charge should tell us whether the
punishment shonld be one year or less or more, and it should be incorporated
in the Act itself accordingly, and he should not ask that all this should be left
to the rules to be made and that he will provide the punishment there. We
may take it that his inclinations are that he will not make this Bill null and void
or make it so ineffective that it will not retaliate at all. But-we should not
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allow the punishment to be left to the rule-making power, unless the Honour-
uble Member agrees to placing the rules before the House. If he places the
rules before this House, then in that case we shall have no objection, but
otherwise we will not leave it to the Government to make rules for providing
punishments. I therefore support this amendment.

Mr. Hooseinbhoy A. Lalljee: I am not at all surprised at the reply we have
bad from the Honourable Member in charge. You know very well, Sir, how
we feel.with regard to the treatment of India and we know very well alko that
he is more anxious than some of ourselves to move in the matter as aoon as
possible and to inflict as hard u punishment as anybody else could do, but, Sir,
.we huve invariably. seen the effect of the company. We have invariably seen
that something more than a personal desire always plays an important part and
who dan deny that when we passed the Act in 1924 the Member in charge was
not as serious as our friend Dr. Khare but still we find that 19 years have
passed. Who can believe that the Honourable Mr. Aney was not serious the
other day when he got this Reeciprocity Bill passed. My friend the Leader
of the House agreed that the Bill that was passed was an unworkable Bill.
There are therefore other elements besides the Honourable Member himself
which he has to take into consideration. He was once on this side. Hes knows
‘that this side is not always wrong.and if he is going to rely upon the new
company that he has got in his new office, then I tell him with all due deference
that he will be only able to do precious little. I tell him: Please take our help
and our advice. I support the amendment.

Mr. K. O. Neogy: A good deal can be said against the extension of the
practice of entrusting the formulation of important rules to the executive Gov-
ernment, because it is in a sense legislation by the executive and a lot has beenr
said on this subject in other countries, but I should not, on the present occasion,
like to dwell on that broad aspect of the matter. When the executive Govern-
ment wants power to implement a legislative measure passed by the Legisla-
ture, we must be very careful not to give too much of power to the executive
Government in this matter. Normally speaking, the provision of penalties is
considered to be of a sufficiently serious character to merit specific provision by
the Legislature itself. Tt is on exceptional occasions only, like the Defence of

India Rules, that we find that penalties also have been prescribed by the
executive Government. That should definitely be treated as an exception,
not the rule.

1 should in this connection like to correct a misapprehension which scems
to be lurking in the mind of the Honourable Member in charge. The Honour-
able Member said that prescribing a specific penalty in the Act itself would
ruilitate against the reciprocal character of the measure that we are passing.
‘Now, Sir, what is the reciprocity that is emphasized in this measure? 1I dis-
abilities of a particular kind are imposed on Indian nationals in any particulnr
colony, the Government in India would be entitled to impose similar disabilities
on the nationals of that particular colony. That is the gist of the mamn provi-
sion of this enactment. Then the rule-making power is to be exercised for
the purpose of laying down detailed provisions for setting up a machinery to-
ascertain the disabilities, for the establishment of a suitable agency to adminis-
ter the rules and so on and so forth. Now, when we come to sub-clause (d) of
the rule-making clause, as proposed in the amending Bill, we find that the.
Government want to have the power to preseribe penalties by way of im-
prisonment or fine or both. The imposition of a disability is one factor. The
imposition, of a penalty for having disobeyed any rule is a matter of quite a
different character, 1 submit there is no element of reciprocity in the fixation
of a penalty which may be imposed on the infringement of 'any rules which
may be prescribed as a measure of reciprocity by way of retaliation. Then
again 1 could not really understand the Honourable Member when he said that
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*‘you are not giving us sufficient powers: we may prescribe deportation’’. But
where is that power asked for in the amendment which he himself is proposing?
The penalty that he contemplates is imprisonment or fine or both. Deporta-
tion would come in as & measure to be justified on grounds of reciprocity, that
is to say, -if a disability is attached to the residence of an Indian national in a
particular colony by way of liability to be deported from that country,—if such
a disability were to be found with reference to any particular colony, a similar
disability could be imposed by us under this Act. If a person-defies an order
of deportation, what is the Honourable Member going to d6? He must provide
for (he imposition of a specific penalty, and that penalty he seeks to prescribe
by way of rules under clause (d); and deportation is not one of the penalties
prescribed there. Therefore, I say that there is absolutely no substance in the
objection that has been urged by the Honourable Member on this particular
point. The amendment that has been proposed by Sir Raza Ali is merely for
the purpose of virtually taking away the power to frame rules under clause (d)
of the amending Bill. Let there be no migapprehension about it. We say
‘weo should orescribe the penalty’. Government say ‘leave the power to us’.
That is the only point of difference. I suggest that the House would be well
advised in passing Sir Raza Ali’s amendment. B

Dr. P. N. Banerjea: I support the amendment moved by Sir Syed Raza
Ali.  The difference between us on this side and my Honourable friend Dr.
Khare and his friends on the other is on this point, namely, whether the penalty
should be prescribed by the legislature or by the executive. My Honourable
friend Mr. Neogy has pointed out the disadvantage of entrusting the executive
with legislative powers and he perhaps intended to quote the dictum of Chief
Justice Hewart who wrote a book known as ‘The New Despotism’. In that
book, he pointed out the various difficulties which had arisen in regard to the
investing of the executive with legislative powers. That is an important point.
On fundamental principle, we should not entrust the executive with legislative
powers ‘and, as has been pointed out, the Defence of India Rules made by the
executive under the power given by the Legislature have not been properly
made. We regret now that the Legislature did not prescribe the rules.

Then, Sir, there is another advantage in having the penalty provided in
the-Act itself. That would make the Act self-contained. A further advantage
will be this, that when this Act is published, everybody will know that this is
the view of the Legislature. We do not know when the rules will he made.
The rules will.not be read by anybody. They may not be read in South Africa.
They won’t perhaps be read in any other Colonies. But if we make the rules
here, that would emphasise our determination.

Lastly, I should like to say that there is no suspicion on our part with re-
gard to the intentions of the Honourable Dr. Khare. But we do not know

how long he will grace those benches by his presence. He may not
be here after a few months (An Honourable Member: ‘‘Not evem
after a few days’’.) or even after a few days; after his departure the rules will
be made. They may not be made at all; and if they are made, they may be
made by the Becretary of the Department or other administrative officers.
That would be a gtbat disadvantage. I, therefore, hope that the Honourable
gr‘ Kixls‘,re will accept this amendment whioh has been moved by Sir Syea

aga Ali. :

~ The -Assembly then adjourned till Eleven of 'the Clock on Tuesdayv, the
Brd August, 1948, - : ) )

5 p.™.
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